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THE APPROPRIATION (No. 2) BILL,
1962

T DEPUTY MINISTER 1IN THE
MINISTRY or FINANCE (Smrr B. R.
BrAQAT):

Sir, 1 beg to move:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of 1lndia for the ser-
vices of the financial year 1962-63,
as passed by the Lok Sabha, be taken
into consideration.”

Sar1  BHUPESH GUPTA (West
Bengal): You are moving on behalf
of Shri Morarji Desai; You are not
Shri Morarji Desai, I suppose.

Sexr B, R. BHAGAT: Sir, as hon
Members are aware, this Bill arises
out of the Grants voted by the Lok
Sabha, and the sums required for
meeting the expenditure charged
on the Consolidated Fund of India.
The figures in the Bill are for
the gross requirements of the Gov-
ernment exclusive of recoveries, and
include the amounts voted on account
and provided for in the Appropria-
tion {Vote on Account) Act of 1962.
The total amount to be withdrawn
from the Consolidated Fund of India
during the year 1962-83 is estimated
at Rs. 7,956 crores. Of this, Rs. 1,583
croreg relate to expenditure on Re-
venue Account, Rs. 747 crores for ca-
pita]l expenditure excluding Railways,
Rs. 590 crores for disbursement of loans
and advances, and Rs. 5.036 crores for
the repayment of debts.

The expenditure of Revenue Account
includes Rs. 1,120 crores for Civil De-
partments_ Rs. 367 crores for Defence
Services excluding Capital Outlay,
and Rs. 96 crores for the Posts and
Telegraphs Department Of the ma-
jor items under Civil Expenditure.
mention may be made of Rs. 248
crores lor payment of interest and
other charges, Rs 187 crore: for Soci-
al and Developmental Services,
Rs. 839 crores for grants-in-aid to
States including their gshare of Union
Excise Duties, Rs. 76 crores for the
Administrative Services proper and
Re. 50 croreg for public works,
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Capital expenditure includes Rs
179 crores for industrial development,
Rs. 275 crores for expenditure on
schemes of Government trading, Rs.
33 crores for Defence Capital Outlay,
Rs. 28 crores for capital requirements
of Posts and Telegraphs Department,
Rs. 63 crores for the notional adjust-
ment as capital expenditure of Deve-
Yopment assistance from the U.S.A. in-
cluding the loans under the P.L. 480
programme, which are transferred to
the Special Development Fund, and
the balance of Rs. 171 crores for the
requirements of other departments.
Gross requirements for disburse-
ment of loans to States would be of
the order of Rs, 453 crores. The pro-
vision of Rs, 137 crores has been inclu-
ded for loans to other parties.

Of the amount provided for the re-
payment of debt, Rs. 183 crores are
for the market loans maturing during
the year, Rs. 48 crores for other debt
repayments including Sterling and
Dollar loans, and Rs. 4,805 crores for
discharge of Treasury Bills. As the
Treasury Bills have a currency of 81
days, provision has to be made for
their discharge fouy times during the
year, This payment, however, is co-
vered by a corresponding crediton the
receipt side following their simulta-
neous renewal and reinvestment, The
total amount of Treasury Bills out-
standing at theend of 1962-63 is ex-
pected tobe of the order of Rs, 1,264
crores, but by far the major portion
of this amount relates to the Bills
issued in favour of the Reserve Bank
for replenishing Government cash
balances from time to time. Full
supporting  details have been
given as usual in the Budget docu-
ments circulated to hon, Members.
The House has also had an opportu-
nity of a general discussion on the
Budget 1 do not, therefore, propose
to take the time of the House in ex-
plaining any further the provisions
included in the Bill but shall try to
meet the points the hon  Members
would be raising during the course
of the debate Sir, with these words
I move,



47  Appropriation (No. 2)
The question was proposed.

Samr BHUPESH GUPTA: Mr.
Chairman. this gives us an occa-
sion to embark on a discussion on the
economic and other policies of  the
Government. 1 should, therefore, like
to proceed with to begin with, the
non-~economic matters and then I shall
touch on certain important aspects of
the economic problems facing the coun.
try.

At the very outset, Sir, 1 would
like to make one simple observation
about an important aspect of the Min-
istry, the Central Ministry, that we
have today. The hon. Prime Minister
made a public statement in order to
persuade the  State Chiet Ministers
not to have big-sized Ministries. He
expressed his dislike for such big-
sized Ministries, but now today we
have here at the Centre a Council
of Ministers plus Parliamentary Sec-
retaries, which come to about sixty.
I think the number will go on increa-
sing.

Normally, Sir, one would not mind
i more Ministers were needed for
tulfilling and discharging functions
and certain responsibilities, specifi-
ed responsibilities, with the expan-
sion of the State activities in diffe-
rent spheres, but we have today a
situation ijn which we have got more

Ministers than portfolios. That is
why you have a Minister without
portfolioc. Well. Sir, I  do not
quarrel on principle in regaxd to

this matter provided we know
what exactly are the functions of
the Minister without Portfolio; the
Parliament is entitled to know. Must
we wait all the time for speculation in
the public press or for durbars  of
the Ministers to understand what are
the specific functions of a Mfm'ster
without Portfolio” We are in the dark.
‘Well, Sir, it is an interesting dxperi-
ence that in our country Mihisters
are in abundant supply and the supp-
1y usually is, even from the point of
portfolios, "far greater than the num-
ber of portfolios. The Prime Minister,
naturally, has set mot a very good
example before the country and the
State Ministries.
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Then, Sir, I would like in this con-
nection also to mention one other fac-
tor that immediately after the elec-
tions we heard the Prime Minister
speaking quite a lot about the emer-
gence of right reaction in the country,
but I would like to know whether he
took that into account when he was
choosing his personnel for his Min-
istry, or is it that there is no fear of
Right reaction within the Congress
Party or that there is no danger of
the Congress Party at the Minis-
terial level being invaded by the
“fellow  wanderers”, to use Mr.
Morarji Desai’s phraseology, or the
“fellow travellers of the Right re-
action” if not the Right reactiona-
ries themselves? It seems that that as-
pect of the matter was not taken
much sgeriously by the Prime Minis-
ter while he was telling the country
that after the third general elections
the Right reaction has emerged in
strength and in size.

Now, Sir, we have a large number
of Deputy Ministers. We would like
to know what are their functions.
You do not require to spend Rs. 1,750
per month as salary in order to get
certain supplementaries answered on
certain questions put in this House
evaded. I would like the Deputy Min-
isters, if you must have them, to be
given better assignments. It seems
to me that it is the Secretaries who
carry on the work and the Deputy
Ministers in fact have much less
power than the Secretaries, the per-
manent officials in the administration.
Such a state of affairs is no good in a
parliamentary set-up, Therefore, my
submission here is, if you have to have
these Deputy Ministers at the cost of
public money, give them a little more
power. I would not like them to be
any way inferrior, in point of law
or in point of fact, to the Secretaries
of the Departments.

Surt SHEEL BHADRA YAJEE
(Bihar): How does he say that a Sec-
retary is superior to the Deputy Min-
ister?

Sarr BHUPESH GUPTA:
thing because I find that

I say this
sometimes
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even when the Deputy Min'sters or
Ministers of State want to do gopod
things they come up against the Sec-
retaries of the Departments who do
not allow or who rather prevent good
things being done. I know that the
Prime Minister and some of his col-
leagues enjoy real powers in  this
matter but why should it not be that
the Deputy Ministers and the Minis-
ters of State also be given a little
more power, real power, and power
should be decentralised at the
Ministerial level in the Council of
Ministers itself so that the country
knows that hereisabody of respon-
gible men and women? This is very
important from the point of view of
demscracy and parliamentary institu-
tion. Secretaries, for example, are
not closely connected with the people,
they are not responsible direcily to
the people, and what is more, they
are not orientated towards the inte-
rests of the masses while even the
Congress Party Deputy Ministers who
are there have to face the electorate,
meet the people, meet members of the
Opposition and ag such they come in
teuch with the people closely and *hat
in itself is a fac‘or of impotance which
makes them somewhat respons’ble and
gives them a little awareness of the
interests of the people. Therefore,
from that angle also it is important
that the Deputy Ministers should be
given more power and not merely
made either a decoration or an
arrangement in order to su't the
convenience of the ruling Party.
Despite the fact that I sit on this
side of the H~use, I am all in favour
of Deputy M'nisters and Minis‘ers of
State being given a little more Power,
real power so that under no circ''m-
stance are they subordinate in point
of fact or in practice to administra‘ion
~—Secretaries, Joint Secretaries—
1.C.S. and other officers.

Then, Sir, I would not like, for
example, the Secretaries to rule the
countrv by a ministerial proxy. It
the Ministers have no real power, ex-
cept two or three chosen ones, then it
means that so far as the Council of
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Ministers, Deputy Ministers and State
Ministers are concerned, the bureau-
cracy is ruling the country by proxy. 1
would like this administration by
proxy to end—Ministerial proxy I
have in mind.

Let me now deal with another im-
portant aspect, the situation in Ker-
ala, from the constitutional angle. Sir,
as you know, the Government in
Kerala came into existence on the
negative thesis of anti-communism.
Naturally such a government could
not be expected to work as indeed it
is not working. The Ministers are
accusing each other publicly. They
are calling names at one another. Ofie
is calling the other a lier, Even when
a Cabinet meeting was held you will
find the Ministers or Deputy Ministers
saying that no such meeting was held,
On the 12th June a meeting was to be
held of the Cabinet of Kerala todis-
cuss the question of schools but the
meeting had to be abandoned really
because the Ministers were quarrell-
ing amongst themselves, but ostensib-
ly on the ground that the Minister
had to attend somebody’s marriage.

Sgrt SHEEL. BHADRA YVYAJEE:
Are we discussing Keralg here?

Sart BHUPESH GUPTA: Please
do not disturb. Now, I put it to you,
Sir, from the point of view of consti-
tutional propriety—our Constitution
lays down the principle of collective
responsibility. How is this collective
responsibility discharged when the
Ministers are questioning not only
each other’s policy publicly and open-
ly but calling each other names, abus-
ing each other, charging each other
and so on? Now, I tell you that this
is a state of affairs which has brought
the Ministry to a point where it does
not function. Therefore, our submis-
sion is that such a Government has
ceased to exist from the point of view
of constitutional law, Imagine in
England the Home Minister accusing
the Prime Minister and yet continuing
and vice versa, But here we find the
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Home Minister walks out of
the Ministerial house and makes open
allegations against the Chief Minister
of Kerala and yet both of them keep

together. The only binding factor is
the anti-communism of this unholy
glliance. Therefore I would submit

that the Central Government should
ask them—I am not asking the Central
intervention but the Central Gov-
ernment should advise them—to
resign and save our Constitution from
defamation and dis-repute. What
will happen after that we shall see
but now it stands to reason that, hav-
ing failed to function together, hav-
ing failed to solve any problem and
in view of the fact that they quarrel
every day openly in the Press and on
the platform, they should resign. We
therefore demand the resignation of
this Ministry and we call upon the
Central Government to show a little
regard for the parliamentary institu-
tion and ask the Congres Party to
get out of the Ministry and disband
the Ministry. I would like to know
what the Governor is doing in Kerala.
The Governor is the constitutional
representative of the President of
India. I should like to know what
advice the Governor is giving. In
such a situation the Constitution gives
the Governor power to dismiss any
Minister and even tell them to resign.
In a situation like this why it is not
being done in Kerala, we do not
understand at all. |

Now, Sir, let me come to the ques-
tion of the Home Ministry. I start
with the question of integration. Now,
communal riots are taking place in
the country. The incidents at Malda
have been shocking. I may tell you
that what the Prime Minister said
here was an understatement but I
am not going into it any more. But
the situation was serious and it was
because of the goodwill of all non-
communal forces belonging to all
parties and to some extent also on
account of the efforts of certain ele-
ments in the Administration that the
mituation was brought under control

[ 15 JUNE 1962 ]

Bill, 1962 52

and West Bengal was saved from the
spread of such riots; but the poten-
tialities of that danger are still there.

Similarly, Sir, we have seen such
things occurring in other parts of the
coun.ry. I should have thought that
the meeting of the Integration Council
that was held would particularly dis-
cuss the question of concrete steps
and measures to give protection-—I
make no ambiguity here—to the
Muslim minorities in the country
because as far as communalism is
concerned the danger today from the
communalism of the majority com-
munity iz more than that of the
communalism of the minority com-
munity. Both of them undoubtedly
must be condemned but I do not sce
any concrete measures being worked
out with a view to meeting the situa-
tion. I should therefore like Inte-
gration Councils to be formed at the
State level where the leaders of the
various secular parties and others
could be associated with the leaders
of the Government party to formu-

late common measures in order to
face such a situation and what is
more in order to prevent such a

tragedy from occurring at all, It is

more important but no step is being
taken.

Mr. Chairman, in this connection 1
should like to draw the attention of
the Government to what is happen-
ing in Tripura. In a village called
Ampi (Amarpur) a large number of
Muslims are being thrown across the
border into Pakistan on the suspi-
cion that they are Pakistani nationals.
Among them there are many people
whose names appear in the electoral
rolls and indeed who have participat-
ed in the last three general elections
in the country. I have before me a
memorandum submitted to the Prime
Minister on this subject and that
memorandum signed by a Member of
Parliament of the other House and
by the Communist Party of Tripura
containg 101 names of persons, giv-
ing addresses ang so on, who have
been treated as Pakistani nationals
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but who have been on the voters'
list and participated in the last threc
general elections, There may be—
and there are~—some Pakistani
nationals because infiltration takes
place and if they are removed or
asked to get out of the country and
go to Pakistan, ] can well understand
that but why on earth should other
people who are Indian citizens by
every criterion, be so treated, arbi-
trarily, caught hold of and deported
to Pakistan or pushed out of the
country? That is what has started
from the 4th June and 1 have got
here the full report. 1 would like to
know what steps the Government
take in this matter. This does not
speak well of national integration.
1 charge the Tripura Administration
- of indulging in pure and simple com-
munalism in this matter and 1 would
implore Shri Lal Bahadur Shastri to
go to Tripura immediately personally,
or if he is not in a position to go, to
send Mr. Datar, the Minister of State
in the Ministry of Home Affairs to
personally deal with the situation. I
am sure nobody in the House would
ke any Muslim being thrown out of
this country simply because he is a
Muslim even though he may be a
voter in the last three general elec-
tions and as such a citizen of our
country. So that point should be
noted by the Ministry.

Then, Sir, we hear about the code
of conduct being discussed in the
Integration Council meeting the
report of which has been placed here.
A code of political conduct is a nice
thing. 1 should like te¢ draw the
attention of the Government to cer-
tain matters which are alarming.
Political murders are taking place.
In the 24 Parganas an important
Muslim member of the Communist
Party, a member leader of the Dis-
trict Council, was assassinated, shot
dead, immediately affer the elec-
tions. Then recently Mani Khayal,
another member of the Communist
Party in Howrah wag speared to death
in front of his wife. mother and
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children on the 5th of June, this very
month. This matter is under investi~
gation but I am not concerned with
the investigation part of it or the
legal part of it but this is what is
happening. A Communist Party
member who was engaged in welfare
activities, co-operating with all
parties and all sections in order {o
stop smuggling and other anti-gsocial
activities, has been speared to death
and the charge is that among the
assailants were seen some members of
the Congress Party; they are local
people. I do not blame the Congress
Party assuch in the country but it is a
matter for the central leadership of
the Congress Party which takes an
important part in such a discussion on
the code of conduct to see whether
this charge is right or wrong. If

today Congress Parly men in the
districts and villages are in a posi-
tien to shoot people and commit

political murders of this type, well,
Goodness alone can save morality in
public life in our country. Recently,

again, on the 22nd May a person
named Nurul Hussein was found
unconscious in a steel .trunk in an

incoming passenger train at the
Howrah station and what is the
story behind it? Mr. Nurul Hussein
is a worker of the Howrah Jute Mill
and he gave evidence Dbefore the
Wage Board on Jute. After the evi-
dence had been given he was threat-
ened by the labour officer of the mill
and was told that his life was in danger
and that he would be taught a les-
son. Then suddenly it was found
that he was missing. The workers
suspected something foul but the
police would not look into the comp-
laints that were being made but on
the 22nd May, as I have mentioned.
a steel trunk in a train at Howrah
station contained his body in an
unconscious state. Today  Nuru!
Hussein has made a statement in the
court of law in which he has related
the whole story. how after that giv-
ing of evidence before the Wage
Board, he was threatened by the
Labour Officer of the jute mill, how
he was kidnapped and detained in a
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house and made unconscious and how
when he regained consciousness he

found himself in a hospital. He had
been discovered in z steel trunk.
How long are we going tc put up

with such things? It is not as if the
Railway Ministry is not involved in
such things.

There is every reason {o suspect
‘that enquiry is sought to be hushed
up by the local administration
because over them the jute mills
have a great pull. This is what is
suspected, that the entire working
class of West Bengal is agitating over
this matter. Of course, this matter
has come up before the court of law
and the court will decide it. But are
we going to put up with such a
situation in this country when trade
union workers can be kidnapped and
brutally and cruelly murdered?

Smu NIREN GHOSH (West
Bengal): The Railway Minister says
that when such crimes occur, they
are not the responsibility of the Rail-
‘ways

Ser1 BHUPESH GUPTA: His res-
ponsibility is also there and he should
assume it. The body was found in
the train. So the crime has {o be
looked into by the Railway Autho-
rities also. Certainly the State
Authority should be there. But the
Railways should be asked to be asso-
ciated with the investigations, more
especially when from this side of the
House we say that we suspect certain
kind of manipulations on the part
of the mill authorities who have got
influence over the local police.

These are some of the examples 1
have given. .

The other day, on the 28th of May,
Motilal K. Chaudhuri, former secre~
tary of a distillery Union and leader
of the bustee movement was murder-
ed in broad daylight, again with the
police doing very little or nothing.
Such political murders are taking
place Serious allegations have been
made against certain elements in the
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ruling party and certain sections of
the police. It is not a question of this
being a State subject. The matter is
undoubtedly a very serious one and
the Central Governmen! should take
adequate steps in this matter and
Shri Lal Bahadur Shastri should per-
sonally look into these three cases
that T have brought before him, from
the point of view of investigating
them in the true interests of the
country and its domocratic politicel
life.

Now crimes are taking place in
Delhi. The Delhi Administration has
failed to do anything in this matter.
But we are not surprised, for the
Delhi Police are one of the most
inefficient police going on earth, They
certainly are good when they line up
to receive the Rashtrapati., They are
certainly good when they stand by
and the Prime Minister’s pilot goes
soynding the siren But they are
absolutely worthless and useless when
it comes to the question of preven-
tion of crimes or the detection of
crimes. What can they do? Come to
the Communist Party Office Here,
where I a humble man, an insignifi-
cant man works, and you find a
whole bunch of policemen there all
the time. They probably watch on
Mr. Namboodiripad, Mr. Dange and
myself. Have we become such
dangerous criminals that we should
attract this police force? No wonder
when the CILD. men are utilised
thus. ruffians, kidnappers, robbers
and others are at liberty to do what
they like in this great Capital of ours.
Certainly the Central Intelligence
men have got better work to do than
watch on such men like us and waste
their time and energy. If they have
none, they should find some other
job. Why should they waste their
time and energy in this manner? 1
am told from very knowledgeable
quarters that even Ministers are now
being watched. T know it and I tell
you that with all sense of responsi-
bility that in this regime, even Cen-
tral Ministers are watched. I have
got it from very knowledgeable
quarters. How can you then have
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Perhaps Mr. Morarji Desai may say it
is necessary to have a watch on the
Ministers, because he suspzcts them,
some of them, to be ‘“fellow-travel-
lers” or “fellow-wanderers”. I do
not know, but this is a serious matter.

Here is an interesting thing about
the police administration. I find this
in a Calcutta paper. A district magis-
tfrale came across a police report
during his stay at Bolpur in the first
decade of the century. I will quote:

“One will be surprised to read a
few lines to this effect:

‘Baboo Rabindranath  Thakur,
son of a Calcutta Zemindar, is a
terrorist. He frequently visits
Bolpur. He makes bombs, I am
keeping strict watch.'”

L)

This is the report of a police man
about Poet Tagore and this was
brought to light by the district magis-

trate. The question is: Have the
police changed after this? The same
kind of policemen who discovered

Rabindranath Tagore to be a terro-
rist, preparing bombs instead of
writing poems, the same policemen
are there, or their disciples, now
keeping watch on men 1like Mr.
Namboodiripad and myself, and
even cabinet Ministers. How on earth
can they deal with crimes and
the criminal activities of criminals
here in Delhi? 1 would request Shri
Lal Bahadur Shastri to become, for a
while, the Director of Central Intel-
ligence, the head of it, rather than
the Home Minister, because I think
then more lives would be saved, less
rapes would be committed and less
houses would be burgled and we will
have a little peace and tranquility in
this great city of ours.

Then Sir, I come to the question of
victimisation. The Prime Minister
spoke about victimisation and the
screening of officers. Here 1 would
likg to draw your attention—since
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this matter is now under the consi-
deration of the Cabinet—to a Cal-
cutta case of Shri Deb Kumar Seth,
B.Sc,, who was appointed to a cer-
tain Department of the Governmend
by the Public Service Commission
He had very good testimonials from
all those with whom he had been

working or who had been his
teachers. The Public Service Com-
mission, naturally gave him the

appointment that he deserved. He
was appointed as Assistant Controller
of Weights and Measures. And then
this matter went to the Police
Depariment. He was appointed
Assistant Controller of Weights and
Measures, because he had good certi-
ficates that he had collected, and
everybody was satisfied with the
certificates that he had submitted to
the Public Service Commission. One
was from a gazetted officer of the
West Bengal Government, Deputy
Director of the School of Tropical
Medicines. There was one even from
the Chairman of the West Bengal
Legislative Council who had given a
certificate in his favour. Taking all
this into account, the man was
appointed. But then he was subse-
quently dismissed from service.
When the matter was raised before
the West Bengal Assembly, the
Chiet Minister of West Bengal said
this:

“l do not think anything wrong
jn it. When the Communist Party
forms the Bikalpa Sarkar they
may drive out every Congressman
from the Administration, if they
want to; that makes no differ-
ence. But so long as this does
not happen, you have got to accept
the provision of the law as we
understand it.”

Here is the Chief Minister who says

“As long as we are here, we shall
drive out anybody we like, if we
think that he had anything to do

with the Communist Party, or is
suspected of political activities.”
Since when did this become the law
of the land? This is what Dr. B. C.
Roy, the Chief Minister himssif said
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in the West Benal Assembly on the 27th
of March this year, 1 have got it from
the Proceedings of the Assembly. Now,
where do we stand? Here, this gentle.
man who was appointed, made it clear
that he had no political connection at
all. At one time he belonged to the
Communist Party, but that was many
years ago. He had given up all con-
nection wilh political pariles and he
had been serving the Government and
al;o working with distinguished men,
distinguished men who gave him testi-
monials and so on. After all that, he
is victimised in this manner and this
is what is happening in this regime.

These are some of the matters I
wou.d like to deal with. 1 have just
mentioned a few things as far as the
political side is concerned.

Now I would like to deal with the
economic side. Let wus leave Mr,
Morarji Desai’s aaticommunist fulmi-
nations. He is anti-Communists we
know and nothing on earth can change
Mr. Morarji Desai. Therefore, I would
not waste time dealing with that. Let
us turn to the economic situation ag
it is. What is the situation with regard
to the foreign exchaage? External
assistance is estimated at Rs. 2,600
crores, excluding the doles under the
Public Law 480. That is to say, 25 per
cent of the total plan outlay is made
up of external assistance. So you carn
well understand what happens to the
Plan if something goes wrong on that
score, since many of our projects are
dependent on external assistance
coming to this country in time, If one
project is delayed, there is a chain re-«
action and other projects suffer and the
scheme of planning gets halted. That
js what happens. Whereas we should
have had a good tempo in the second
year of the Third Five Year Plan, we
are having a slowing down in many
fie'ds and the policy of excessive de-
pendence on the West has come home
to roost in this manner and Govern-
ment is not thinking of doi»g anything
radically to change the policy as far
as we can make out. In the middle
of the Second Five Year Plan also
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there was a foreign exchange crisis
and, therefore, the crisis that we are
facing today is nothing new but this
Gover.ment is not learning anything
from exparience. On.y last year, Mr.
Morarji Desai made a statement in
this very House on foreign exchange
and he said, speaking about the Aid
India Ciub. “I pave now every reason
to feel confident that the requirement
of the external aid set out in our
Third Plan will be forthcomiag”. Mr.
Morarji Desai was showering praises
on the Aid India Club in this manner
and he said that the total quantum of
aid promised at the Consortium meet-
ing was $2,286 milken or rougaily
Rs. 1100 crores. “I should like to take
this opportunity of expressing our
deep apprezciation and thanks to all
the countries which have joiazed in
the common endeavour, particularly
the United States of America, which
has agreed to provide n2arly half the
total amount of aid promised at the

Consortium meeting.” Now, that
statement which he made last year
addressed to the Chairman of this

House was full of excessive hopes as
far as he was concerned and he did
not warn the country of the situation
that we are facing today. He made
another statement in the other
House, a copy of which has been laid
on the Table here, within six months,
There should be some seriousness in
the matter and the seriousness today
is much greater than it was last year.
The foreign assets have dwindled to
about Rs. 100 crores as against Rs. 128
crores only in May this year and we
have hardly a-ything to fall back
upon, The cushion of reserves is
gone and practically we have to live
from hand to mouth. Such is the sit-
uation now. There was no step taken
in this period, between last year and
now, in order to meet the situation.
I would like to know why this hap-
pened.

Now, I hold two men respoisible
for this. Government i3 responsible
but one is Mr. Morarji Desai, the
Finance Minister of the ecountry and
the other is Mr. B. K. Nehrn, Come
missioner-General for Economie
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Affairs, now Indian Ambassador 1n
‘Washingtoa of the television no-
foriety. Either they concealed facts
deliberately or they permitted them-
selves to be fooled by the Americans,
It cannot be demuied that they did not
understand anything. If they did not
understand, then they should say so
because the latest meeting of the Aid
India Club has made it absolutely
clear that these two great shrewd
gentlemen had beea practically fooled
by them, un ess, of course, it is their
contention that they knew that such
things wauld happen hut chese to
keep things in the dark from Parlia-
ment and from the country. This is
what I would like to make very clear
to this House. Now, Sir, the Aid
India Club has come all out to black-
mail India and if any couatry in the
world wants to blackmail India, Mr.
Kennedy might ask it to join the Aid
India Club. I would not like Mr.
Morarji Desai to shower praises and
sprinkle rose water on such a Club
whose intention has been exposed in
the course of the last few days. They
have decided to make a hod-up of
the Plai. They say that money will
not be given. They only talk of
postponement but it is not postpone-
ment of the decision made last year.
Last year, commitments were made
with regard to the grant of Rs. 1100
crores but they have decided not to
pay the money in order to put pres-
sure upon the Government of India,
influence and browbeat the Govern-
ment to move in the direction in
which they would like the Govern-
ment to move. Are we to submit to
this kind of thing? Are we to put up
with a Finance Minister who is not
wise enough to warn the country and
Parliament of the impenditg situa-
tion. a situation which any man with
a little common sense, any man who
has got business instin~t should fore-
gee? At least, the Finance Minister
of the country should have known
better than he has dona unless 1
impute motives to him and I do not
wish to imput> motives to him in
this matter. The Finance Minister,
as 1 said, was gullible enough in which
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case it is not a very good proposition,
and he was fooled. We cannot have
a gullible Finance Minister when he
deals with such type of persons,
pusinessmen, double-dealers in the
Wall Street or in Bonn or in the city
of London. Either he was gullible
or he had decided to keep things dark
from us in the expectation that things
would come round and he would come
on top. Well, Sir, it is a serious
matter for the Congress Party to con-
sider. When the Aid India Club was
meeting, this Government never gave
ys a warning and yet The Washing-
ton Post, five days before the Aid
India Club meeting, forecast that the
Aid India Club would not take the
decision to fulfil the commitment thas
had been made earlier to India. Why
did the Government not warn this
country? Parliament was in session,
the other House, and the country
should have been told of the situa-
tion or of their understanding of the
situation. Nothing of the kind was
doae. The country had to wait till
The Washington Post came out with
an editorial of this kind to inform us
of what was coming from the Aid
India Club and ultimately the Aid
India Club’s deliberations showed that
it meant to blackmail ocur country
Why are we having a Finance Minis-
ter and a whole bunch of Deputy
Ministers? Must we look to The
Washington Post in order to understand
the financial problems of the country
or are we to depend on Ministers of
the Government which is responsible
to Parliament? This is the question
that T put before the nation today.
As you know, Sir, at about that time
or a couple of weeks ear'ier, discus-
gion took place in the US. Senate
Foreign Re'ations Committer which
initially made a cut of 25 per cent.

on the India aid appropriations pro-
posed by President Kennedy. What was
the nature of the speeches made
there while making this cut? It was
that India must be punished because
of its policy on Goa, Izdia must be
punished because of its non-align-
ment policy, India must be punished
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because of its attitude towards Kash-
mir, India must be punished hecause it
is having good relations with the
Soviet Union, India must be punished
because it wants MIGs from the Soviet
Union. When the Americans are
giving supersonic jets to Pakistan,
they want India to match Pakistani
supersonic jets supplied by the
American friends with Dakota planes.
Not only this but I also read in the
papers that another point cf irritation
for the authorities oi the United
States is Mr. Krishna Menon. Now,
who should be our Defence Minister
is also a factor for them before they
consider the question of aid and this
matter was discussed openly before
the hearing of the entire world in

the Senate Foreign Relations Com-
mittee. The New York Times and
other papers reported it and one

Senator, I think Senator Symington,
said that Injia did not deserve such
assistance because of the foly of
Prime Minister Nehru and the ctime
of Defence Minister Krishna Menon.
Today, the Bill has been passed and
the cut has been partially restored, or
rather the cut has besn redured to 10
per cent. Now, they say that no
Marxist Government should be given
assistance and what a Marxist gnv-
ernment is has not been defined by
them. Not only a Communist govern-
ment but anvy government which
accordi-g to them pursues any socia-
list policy should be debarred from
getting e~onomi- aid from the United
States of America. They have ex-
clud-d Yugoslavia from getting any
aid and theyv have to'd other coun-
tries, ‘Should you talk about the
socialist pattern of society or should
you have socialist sentiments, vyou
will be faced with a situation when
American aid even if it has been rom-
mitt~d wi'l be withheld’. This is what
we have been told Another Am-ri-
can Senator has said that they u-der-
stand—those who fought for the re-to-
_ration of the cut—that India must
be given assistance in ord-r to kecp
India on the side of the United Statas,
to build it as a ecounter-b'ast to
gorialiem in As‘a, This is how they
view this matter. We have become,
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as far as the Americans are concerned,
a pawn in their political game, and
the American bipariisan policy, as
far as economic assistance is concern~
ed, is to keep India on their sitde, to
create economic levers, pressures, in-
terference and  blackmail in  this
manner, While it is a matter of
tactics whether Mr. Symingto: says
one thing or somebody elsz says an-
other, some want a cut of 25 per cent.,
while others want a cut of 10 per
cent., all are however, agreed that
India must be dragged into the orbit
as far as possible, if not today at
least tomorrow India should be
brought under their pressure and in-
fluence. This is a serieus matter and
vet Mr. Morarji Desai tells us that
economic aid from the West does not
have any strings. The Hindusthan
Standard, a paper which is pro-
American in many ways, had to talk
of economic strings and another paper
of the Goenkas, The Indian Express,
by no means a Communist one, it is
anti-Communism defined, has gone
into the motives to discover strings in
the American aid. Now, what do you
see here? It is distressing.

In such a situation here, we have
had a memorandum submitted to
the European Economic Communily
by the great Government. Now, I
should like to deal with it. I am told
that Mr. Sandys is here or will be
here in a matter of few minutes, I
believe. Well, first of all, I would
like to tell Mr. Sandys—he should be
told by the Government—that the
time is past when they can run with
the hare and hunt with the hound.
If they have chosen to hunt with the
hound of the FEuropean Economic
Community then they shou'd stop try-
ing to run with the hare, ie. the
Govertment of India. This I would
like to be stated clearly to Mr,
Sandys who has come here on behzalf
of the Government of the UK, I am
told, to persuade India to line up be~
hind the European Common Market
and also to persuade India, according
to pre-s reports today originating for
Fngland, that India should not buy
Soviet MIGs. I wo~der if we have
become an international emporium for
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all these politicians from the Western
countries to come and tell us what
we should do and what we should not
do. Is it that we do not have com-
mon-s3nse, understanding, patriotism,
wisdom and foresight that we require
these gentleme? coming and te ling us
as to how India should fashion its
economic policy and what policies she
should pursue in world affairs? I do
not know. The Governmsnt have
submitted a memorandum and 1 will
point out to you that I have never
read such a shocking and disgraceful
document as the memorandum sub-
mitted by the Goverament to the
European Economic Community. They
say, speaking of the Rome Treaty and
its implementation, “The Govern-
ment of India....are aware of the
Tole played by the historic movement
towards close economic integration in
strengthening the economies of Mem-
bor States and fostering their capa-
city to contribute to economic expan-
sion and social progress both at home
and abroad”. Then, they say in the
‘European Community, “we have to
shape the Rome Treaty, we are doing
good to yourself and we are doing
good to others.”” It will mean pro-
gress not only at home in the coun-
tries which are membars of the
European Economic Community, but
also abroad. This is in clear contra-
diction of even what the Government
itself has said. The Prime Minister in
this House said that Britain’s decision
to join the Europ~an Common Markct
was a body blow for India. You will
find it in the records of the proceced-
ings. 'Then, in the other House c¢nly
on the 14th May, he said in connec-
tion with the External Affairs Minis-
try’s debate:—

“It will do us some harm. More
important than that, this is a first
step in a particular directign, the
direction being a certain measure
o! growing political solidarity bet-
ween those countries. I do not
know what this will lrad to. But 1l
fear it will not lead to anything
good. I am talking about political
solidarity.”

Bill, 1962 65

This is what the Prime Mirister of
the country said. Then, at the Press
Conference, some time earlier he said
that the European Economic Coem-
munity was a contrivance in order to
control the undeveloped countries.
This is what he said. That is one cf
the statements of the Prime Minister
of India and this is what is written
in the memorandum which they have
submitted to the European Economic
Community. I would like to kiow
whether this memorandum was dis=
cussed in the Cabinet, whether the
Prime Minister sanctioned such a
certificate to the European Economie
Community which contradicts his
own utterances in this House and in
the other House, in Parliament and
outside in this country. I would like
to know who makes our economisz
policies, the Prime Minister of India,
or is it that we are living in a state
of double-talk, when the Pr'me Mine
ister will say one thing and Mr. Lall,
when he goes to the European Erono-
mic Community at Brusse's, will say
quite a different thing. I would lika
to know where we stand. What is
your policy?

Here, Mr. Chairman, I would invite
your attention to an article published
in Britain by Miss Jennie Lee, widow
of Mr. Bevan, as you know, a promi=

ne1t Labour Party Member., She is
a Member of Parliament. This is
what she writes:—

“On the contrary, one ot the
most formidable counts against
joining is that its architects and
chief supporters plainly, indeed
blatantly, commend the Common
Market as a weapon in the cold

war

This is what has been written by a
Member of the British Parliament,
belonging to the Labour Party, and
these servile, flattering and psycho=
phantic utterances are being made by
the Minister, who was assigned tha
responsibi’ity of submitting memo-
randa to the European Economic Com-
munity. I should like to k~ow where
we stand. One thing only can be
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«done. The European Economic Com-
munpity, which as an appendage of
NATO, is an attempt on the part of
the Western Powers to bring about a
.greater financial combination of in-
+ternational monopoly, to exploit in the

member-countries the working people,

and keep the underdeveloped coun-
tries in a state of continued helpless-

ness and control them, as the
Prime Minister put it, Why are
we today servile to the Economic

‘Community, T would like to ask? It isa
breach of faith with the people that
our Minister, Mr. Lall—-whatever he
may be, Economic Adviser or Com-
Tissioner—shoulq have carrieq this
document, of shame, of indignity and
dishonour to the world at large and
spoken to these people in Englang,
when the working people in Italy,
in France, in Brussels, in Brit-
ain, are fighting with their back to
the wall against the European Econo-
mic Community. Despite the declara-
tions of the Prime Minister of the
country, he goes and cringes before
them and tells them ‘Give us some
concessions; you are excellent people,
gooq samaritans’. What else could be
a greater disgrace for our country?
Therefore, 1 would demand here a
complete change in policv. And 1 can
tell you that the other day Mr. Shah
said that with the Community count-
ries in our trade we had a surplus of
Rs 5§ crores in 1950. Today we have
a deficit of Rs, 135 crores and I can
tell you that India imported from
"West Germany in the last decade
goois worth Rs. 537 crores and we
exported goods worth only Rs. 92

crores. This is the export market.
Ang if Britain goes into the Buro-
pean Community, it would mean

greater competition it would mean
1rade barriers, it wou'q mean res-
trictions on our quotas and exports
and so on all along the line. India
suhmits to this blackmailing methods
and exploitation of the Western
¥Yowers. America wants Britain to
come there, so that all the Western
capitalist countries are packed into
the European Economic Community,
with Americg holding the key ana
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controlling the destinies of the under-
developed countries and of the work-
ing people of those countries. I wowld
like to know where we stand

Then, 1 come to the foreign ex-
change position, Apart from other
things, this Government do not know
even how to utilise the foreign ex-
change, In the First Five Year Plan
they had not utilised foreign ex-
change worth Rs. 192 crores. They
cou:d not utilise it. In the Second
Plan they could not utilise the foreign
exchange, the foreign assistance wortn
about Rs. 943 crores. The unutilised
balance of external assistance avail-
able up to Oc ober 1961 comes to
Rs. 1386-86 crores according to the
survey of the Ministry of Economic
Affairs and not according to the Com-
munist Party’s publications. This Gov-
ernment is incompetent even to draw
on the assistance that is offered to us,
that is given-and allotted to us, in
time, so that we do not carry g back-
log in this matter and carry it over
from one Plan to another, However,
that is the position.

In this connection what is the posi-
tion with regard to our foreign trade?
What happened in the first year of
the Second Plan? OQur balance of
payments deficit was Rs. 283 crores
in the first year of the Second Plan.
It rose to Rs. 355 crores in the first
year of the Third Plan.

Mgr. CHAIRMAN: I am afraid we
will have to adjourn now. If you
wish to continue, you can do so after
lunch. The House stands adjourned
till 2.30 p.m.

The House then adjourned
for lunch at vne of the clock.

The House reasiembled after lunch
at half past two of the clock, THE
DepuTy CBAIRMAN in the Chair.
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Shri BHUPESH GUTFTA: I may
men'‘ion here that in the Second Plan
we had drawn upon our reserves to
the extent of R; 600 crores, and in
the last decade the total foreign ex-
change deficit or the balance of pay-
ments deficit came to about Rs, 2000
crores. Tolay we are inh the midst of
a situation when we have nothing to
draw upon. As I have told you, our
reserves have come down {o barely
Rs. 100 crores. Naturally this situa-
tion has to be met in all seriousness.
I may draw your attention tg the
various officia] statements in  which
it has been pointed out that our ex-
ternal trade or export trade with the
ECM countries is more or less stagn-
ant at 7 per cent, whereas our import
frade is naturally increasing because
we have to import machinerie; and so
on. Now the problem is one of how
to meat the situation. I submit,
Madam Deputy Chairman, that we
cannnt mest the situation within the
framework of the European Economic
Community or by being an appendage
to the European Common Market,
What w= need Is rzorganisation and
diversifiention of our external trade.
Undoubtedly we must have export
promotion, but then export promotion
should not be made inlo a means for
the monopolists in our country to earn
extra andq supar profits that way.
Undoubtedly legitimate incentive and
encouragement choulg be given. But
what 1 find is that taking advantage
of the present situation, the Indian
Federation of Chambers of Commerce
and Industry and others of the big
monsy are tryving to wrest undue con-
cessions from the Government in the
name of export promotion. Mr view
in this mat'er is somewhat different.
I shoulq like the external trade spe-
cially the export trade, tp be under-
taken increasingly in the Stata sector

so that in the foreseeable future—the
sooner the better—the State becomes
decisive in the matter of external
trade, specially export trade, gnd im-
port trade as well. This one point 1
would like to make.
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Then I would like to further ex-
pand eur trade with the socialist

countries and other non-aligned coun-
tries. It is quite clear that our possi-
bilities of expansion by way of export
trade in the western market are very
limited, and the intensification of the

. Economic Community and the opera-

tions of the Common Market would
still restrict the possibilities that are
not very good even as they are to~
day. Therefore, it is all the more
important today that we take effective
measures for the expaniion of our
trade with the socialist countries and
other non-alignel countries. I think
we should in the present situation
curb invisible exports from our coun-
try in the shape of dividends profits
and other remittances that are made.
We have to take more permanent
meagures to reduce remittances
abroad. It may be said that then the
foreign capital would not come. X
think that that argument is exploded.
If vou look at Indonesia or Cuba eor
even U.AR, you would find that
these measures have not resulted in
the con‘raction of their economic
development or the availability of
greater foreign assistance.

Then I think an inventory of all
foreign assets of India shoull be
taken, I mean the assets abroad spe-
cially of the Indian Princes. Some-
time back there was a statement that
they hag accumulated wealth of about
Rs. 6 crores held as foreign assets, in
foreign countrie:. Everybody knowse
that it is of much higher order. There-
fore, an inventory should be taken of
all assets held by Indians in foreign
countries, Princes and others as well,
more particularly the Princes, ‘This
should be domne. Indian nationals, in-
cluding the Princes, should be call=d
unon to Aeclare their foreign assets,
whatever they may call them on paiw
of criminal prosecution and imprison-
ment. I do not think that if there is
provision only for punishment by way
of fine and so on, the Indian Princes
or the multimillionaire class would
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declare their assets, but I know that
this class is a class of cowards. Thére~
fore, if you put the threat of put-
ting them in prison for a while, then
I believe many of them will declare
their assets in order not to be on tha2
other side of the pri:on wall. This
should be done. Therefore, I want a
reorientation of this policy.

Gold reserve in the country amounts
to about Rs. 1000 crores in bullion.
We have gold worth Rs 3000 crores
out of which it is said even by the
Finance Minister that Rs. 1000 crores
would be helg in bullion, and much
of it illegally. It i3 possible for an
active and energetic Government to
devise ways and means, including
criminal prosecution and jail punish-
ment, to discover the secret gold and
mobilise it in the national interest.
We want them tg disgorge the bui-
lion and make it over to the ex-
chequer for the advancement of the
country. We do not like the multi-
millionaire class to live or to sit on
the top of the bullion at the cost of
the nation. These are my concrete
suggestions, and I can give more,

Now I should like to deal with ano-
thor aspect of the matter, First of
all I may draw your attention {o the
fact that we are in a situation which
is murh more serinus than meets the
eye Now there has been a recent
review of th- implementation of the
Third Plan. The picture is not at all
sati-factory. As I said, the tempo is
slow. Our cotton production has
declined by 8 lakh bales in the cur-
rent vear as compareq to the pre-
vious year. We are bal~w the target
Fooq vproduction has onlv gone up
from 79 million tons to 80 milli‘on tons
in 1951-62, angq this is considered ‘o
b= a very small achievement by the
Planning Commission, although Mr.
S K. Patil, the champion of bragga-
docip in economic and political mat-
ters, would like to have it otherwise.
Now we have sot a target of 100 mil-
lion tons by the end of the Third
Plan, that is, a rise of 21 million tons.
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Certainly this is not how we can pro=-
gress. Assuming that in the next year
we have another 2 mullion tons, we
cannot attain the target that way.
Therefore, we are not going to attain
the target at the rate at which we are
progressing. It is quite clear that there
is some divergence between the
approach of the Planning Commis~
sion and that of Mr. Patil in this
matter. One believes in ine:zcapable
statistics, the Planning Commission;
another believes in unvarnished bluff,
that is what Mr. Patil stands for.
Would the Prime Minister kindly tell
us who is right, Mr. Patil or the
Planning Commission? No wonder
they express dissatisfaction at this
rate of progress. In irrigation we are
minus 1-6 million acres against the
target of 2'5 million acres. Regarding
fertilisers we have supplied in 1961-62
only 2.96 lakh tons, much less than
what we should have done. The tar-
get was 4 lakh tons, Cement pro-
duction is below the annual target b~
1 million tons. In steel productio-,
by 1961-62 we should have 3'57 mil-
lion tons of s‘eel. We had 3 million
tons, that is, 557,000 tons less. These
are gll official figures, Therefore, you
see, Madam that in a number of
maior items we are not up to the
targets, annual targets; in fact, we
are much behing the targets. Notu-
rally the targets will not be fulfilled
and the situation would be made 3ll
the more critical on account of the
the foreign exchange difficulties,
Now, Mr, Morarji Desai, in the other
House while replying to the ge=neral
discussion on the Budget, dragged in
the Soviet Union—wholly uncalled
for—and indulged in slanders against
a friendly country. For the firs* time
in recent vears, a senior member of
the Government speaking for the
Government and from the forum of
the State launched such a spite cams
paign against so friendlv a countrv as
the Soviet Union. I do not know
what the Prime Minister feels about
it. But thisg is certainly not the w1y
to cultivate friendship w'th  other
nations, certainly not the way to
reciprocate the good gesture on the
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part of the Soviet Union. I never sece
Mr. Morarji Desaj saying any'hing
against the U.S.A. or the Aig India
Club. Hg has only boquets for them,
showers of praise and so on. - But
whenever he gets an opportunity—
even if he does not get an oppor-
tunity—he drags in the Soviet Union
to malign and slander it on the basis
for example, of an American bock
“The Soviet Taxation” by Holzman. I
have looked through this book. It
goes up to 1953, ang even in this Look,
certain good statements have been
made because facts cannot be abso-
lutely ignored. It is an anti.-Savict
book. Mr. Morarji Desai doei not
seem to have gone through uus book.
I would like to kaow from him how
many pages this book contains, if he
were here. Presumably, some Secre.
tary has passed on the book to 'm
and he thought that it was a handy
anti-Communist Bible to launch an
attack, as a member of the Govern.
ment, in the forum of the State
against a friendly country. Here 1
must deal with a few facts. Mr.
Morarji Desai was misleading the
country. Now, facts are there. He
gave certain figures about the various
taxes. He said that monies were
collected through indirect taxes, Well,
he confused the turn-over tax with
the indirect tax. First of all, I must
point out to you that the profits of the
socialist production organisations in
the Soviet Union came to about 1,318
crore roubles in 1940 and 5,650 crore
roubles in 1960. The revenue Iis
derived mainly from the factories,
industrial units, farms and so on. In
percentage, whereas in 1940 the
revenue was coming from 93 per
cent. or so—the percentage of total
profit is there—in 1960, it was 9 per
cent. About 90 to 92 per cent. of the
profits from the factories and other
productive organisations go to the
nation"s budget in that way instead of
going into the pockets of the capita-
lists. You have an entirely different
situation in our country., After pro-
duction, the capitalists take their
share of profits, dividends and
interests etc. The landlords take their
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share. As Prof, Raj pointed out how
3 per cent, of the rural population in
our country tock away about 33 per
cent, of the increased production
amounting to Rs. 600 crores, as ®»
result of the total increase in the
agricultural sector of the order of
Rs. 1,700 crores or so. That is what
he pointed out, Mr, Morarji Desal
completely ignores all these factors.

Again, Mr. Morarji Desai did not
talk about the per capita income of
the people. In the last five years, the
national income of the people of the
Soviet Union has gone up by 50 per
cent. and the pzr capite income has
gone up by 120 per cent. in the last
ten years. No unemployment, free
education, free medical service,
extremely low rent related to wages,
old age pension for all—these are pro.
vided for in the Soviet TUnim's
budget. Mr. Morarji Desai briefed by
the American authors forgot all that
although it was open to him to con-
sult Soviet books. If he has not got
any, with your permission, Madam
Deputy Chairman, 1 sha]] present hm
with such literature for his edification
and enlightenment.

Now, in these last five years 4,000
million roubles were spent for increas.
ing the wages. This is the position.
In 1960, the first stage in the abolition
of taxes bogan, the reduction amount.
ing to 360 million roubles. In 1961,
it was 400 million roubles. By 1968
the population will be tax-free. That
is in the programme of the Communisg
Party of the Soviet Union. Mr.
Morarji Desai was either ignorant or
haq bzen very badly briefed bv his
misleading Secretaries or the Deputy
Ministers, if I may say so,

He referred to the turnover tax. Im
the Soviet Union, you do not have a
turnover tax on many items like milk,
fru‘ts and certain  other items of
necessities of life. Turnover tax is
imposed on electricity and so on, the
consumer of which is the State. The
State pays the tax, not the consumer.
The turnaver tax should not be con-
fused with the union excise duties that
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we have in our country. Now, the
line of the Government here is to cut
the consumption of the poor working
peop e through prices, taxes, low
wages, ete. Exactly the opposite is
being done in the Soviet Union. Now,
their planning is for raising the
standard of living of the people, rals-
ing tha wages, reduction of the exist-
ing taxes leading to their final aboli-
tion, reduction of prices, provision of
many ameaities, etc, And hon. Mem-
bers should know—Mr, Morarji Desai
should know at least, instead of read-
ing American books—that after 1970,
all the WOrkegs in the factories ,and
the farmers at work will be getting
free meals supplied to them. This
Communism promises to the people
of the Sav.et Union, and Mr. Morarji
Desaj gets a book of this kind from
the antiquated collection of American
authors, which goes up to 1953, -and
tries to enlighten the House by no
other than such a publication. Well,
Mr. Morarji Desai should know that
there is a Prime Minister in the Soviet
Union also and—if he likes—a Fin-
ance Minister also. He can get the
materials from them. Why does he
g0 to the United States to gst the
materials about the Soviet Union, to
talk about the Soviet taxation system?
Some day we shall find some one
talking about the Indian society and
the Indian Five Year Plans on the
basis of a baok wri‘ten in Portugal by
one of Salazar’s men. We do not like
such things, we cannot like such
things.

Mr. Morarji Desai then took the
extraordinary course c¢f creating a
red herring here—‘fellow-wanderer’
and “fellow-traveller’'—and he
said that they were in his party, the
Congress Party. Itisa sIander?Ln the
Congress members, Congress mam-
bars, when they hold progressive
views, when they express progressive
ideas, criticise wrong and bad policies.
need not be fellow-travellers of any-
one except. They need not be the
fellow-wanderers of anyone except
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the suffering and toiling masses. Why
does Mr. Morarji Desai come out in
this manner to defame his partymen?
That shows that in Mr. Morarji Desai,
McCarthy lives more than in anybody
else. Is this the technique of Mr.
Desaji to demoralise the party, to
demoralise Parliament and create a
situation when free and frank discus-
sion by both sides of the House cannot
take place. Does Mr, Morarji Desai
know that the Americang praise him
as the up and coming man, that they
are calling Jawaharlal Nehru a
fellow-iraveller and Krishna Menon
a crynto-communist? Now, Mr.
Morarji Desai, being a Gandhi-ite
here as he claims to be, should know
batter, After he came from tae
U S.A. why are there such outmoded,
discredited methods to malign and
denounce his party men and to silence
criticism there? It is not for me to
provide an answer for it on behalf of
the Congress Party, but certainly we
are concerned with a Minister on the
one hang attacking the Soviet Union
on the basis of an American book and
on the other taking resort to the tac-
tics of McCarthy in order to frighten
and scare away his own pzople, What
are you to say, hon. Members
opposite? Is it a tribute to you? Why
should he say ‘fellow-wanderer and
fellow-traveller’? You stand in your
own right, you have your own views,
You are certainly entitled to express
them as you like. If I were to treat
my party members in this manner in
any place, in an Assembly or in Par-
liament or even outside, I should be
hounded out of the party leadership
the next day. But the Congress Party
has today become such a tolerant
body that when the leaders malign and
slander their own members and give
them bad nam2s in grder to hang
them, it tolerates it. This is what I
Say.

Now finally I would like to say this.
Mr Morarji Desai wanted to make
out; “Oh, the situation is improving
in the country. Why? You look here,
Ten lakhs of people pay taxes, and in
the category of Rs. 8,000-5,000 incume
bracket, one lakh more pay taxes than
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before.” Assuming that ten lakhs of
people have improved their condition
in the country, it comes to -23. Here
you see an interesting thing; this -23
took away 9 per cent. of the increase
in the national income if you calcul-
ate it that way. Does it not show
where the money is going? Pandit
Jawaharla] Nehru went to Himmat-
nagar and on February 10 he spoke
there. And what did he say? He said
that the cap'talists have made
more money in this country under the
Congress rule than they had made in
the past 100 years. Whom am I to
balieve? Mr. Morarji Desaj who is
briefed by the Americans, or Pandit
Jawaharlal Nehru who is not briefed
by the Americans—I should like to
have an answer from someone in the
Governmant. Then Mr. Iengar of the
Raserve Bank made a statement say-
ing that mdney was going toasmaller
section in the rural sector. Mr, Jaya-
prakash Narayan pointed out how 80
par cent. of the rural population live
on an annual income of less than
Rs, 1,000, and about 20 per cent. or
so are in distressed condition. As
unemployment is growing in the coun.
try, consumption standard among the
poorer p2ople Is getting less and less.
And are they not material for judging
the situation in the country——this is
what I would like to ask. Therefore
Mr. Morarji Desai is entirely mis-
taken. Even if I accept his statistics
for income.tax, it only shows  that
concentration of weaith is moving
around a section of ten lakhs of peo-
ple or one million people whereas
there are 443 million pz2ople in the
country. So what about others, the
workers, peasants, the middle-class;
the toiling people? And he has no
answer; he has no time for that.

Then again it is wrong to talk about
the companies because in the index
figure he gives about company fin-
ances, partnerships are not included,
private ownerships are not included,
many building companies are not
viwiuded, spaculating companies are
rct included. Again he leaves out all
that thing in order to show: “You

Bill, 1962 74
look here. Here are these companies.
The State sector is also growing

because it has an investment of Rs.
500 crores.” DBut out of that Rs. 500
crores Hindustan Steel alone accounts
for over Rs. 400 crores. Therefore, in
the industrial sector the State sector
exists in a very negligible way. I do
not want to say much but I would
like to add one thing. This is Mr.
Morarji Desai’s approach, Well, look
after Mr, Morarji Desai. QOtherwise
you may come to grief. This is
what 1 say. I do not
mean it  personally—] have no
personal quarrel. He' brings into
the Congress Party and the Govern.
ment dangerous  politics, and his
Ministry of Finance is steamrollered
into such policies and approaches
which are contrary to the broad
national interests. That is my fear.
That is why every time Mr, Morarji
Desai has spoken on political and
economic subjects you see how  he
comes up against the Prime M.nister,
Mr, Nehru. The Prime Minister may
be tolerant for his own party reasons,
but the couniry cannot be tolerant
when he, Mr. Morarji Desai, violates
the fundamental principle of collec~
tive responsibility in Cabinet Govern-
ment, parades his own views, intro=
duces his own approaches and tries
to get away with it. We must bar his
way. This is the way of perdition.
This is what I say.

One thing more and 1 finish. I may
draw the attention of the House to
another fact. Ford Foundation has
given some money for the improve-
ment of the city of Calcutta, and
under i* the Calcutta Metropolitan
Planning Organisation has been set
up. Lt.-Gen, D. M. Chakravarthi was
appoinfed there by Dr. B, C. Roy as
the Chief Executive Officer, but
Ford Foundation said: “No, you dis~
miss him and have some other.,” The
controversy went on for some time
and the matter came to the Central
Government and ultimately of course
hig appointment has been retained.
But the point I want to stress here
is that Ford Foundation had the
temerity to tell the country and the
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Government of the country as to who
should be the Chief Executive Offi-
cer. Well, if that is so today what
is the guarantee that tomorrow the
American millionaires, who are
doling out cash in this country, will
not tell us as to who should be the
Prime Minister of the country? Even
when they were running down Mr.
Krishna Menon, the Defence M.nister,
recently, over Aid India and |‘ther
matters and for his performance or
activities in the United Nations, they
were praising Mr. Morarji Desai. They
drew a distinction between  Mr.
Morarji Desai and Mr. Krish-
na Menon and not for noth-
ing. The Americans, whatever
else they may be, they are not
fools—I can tell you that much. This
is the situation we are in. I do not
wish to say anything more, Midam
Deputy Chairman. All I can sgy is
that the Appropriation Bill is going
to be passed, but there is no oridnta-
tion of the policy of the Government.
There i3 no realisation of the situa-
tion that we are facing. With the
knocks that we are getting from the
Aid India Club, the European
Common Market and in the American
Senate we do not still seem to wake
up to the dangers and realities of
the situation and review and re-exa-
mine our policies so that we  can
formulate truly patriotic politics,
fearless policies, and stand up td any
kind of brow-bzating and bullying on
the part of anybody and build our
country. The nation cannot be mort-
gaged in this manner step by stéep to
the Americans or others. I do not
say that the nation is mortgaged to-
day, but the process hag started, The
American introduced this economic
aid and so on in order to dreate
levers of economic pressures and so
on in the country, and at least over
the M.1.G. affair and the European
Aid business you have seen how they
stand exposed today. Mr. Sandys is
here. I wish somebody was in the
Government fo tell him that time is
past when India could be treated in
this manner, that we are fourteen
years old in our independence, that
we are a country with friends P the
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Soviet Union and in other socialist
countries and newly liberated eoun-
tries, that we are not alone in tns
wor.d today, that we have got vast
resources in men and mater.al and
that we know how to shape our des-
tinies according to our desires and
nezds. The Americans and the Bri-
tish have no right to go on a depu-
tation to our Ministry of External
Affars to tell us not to buy M.LGs,
and where not to buy, things from
which to buy and what not to buy. It
is an insult to us. Suppose we lead a
delegation to the White House tomor-
row to tell them what they should
sell, what they should not sell, how
they should behave, whom they
should appoint, how would Pre-
sident Kennedy like it? What is
right for President Kennedy is right
for us. What is a moral international
code for him is equally a moral in-
ternational code for us. Therefore
there cannot be double standards,
and more especially we must not be
a party to bartering away the
honour and dignity of the country.
This is what I have to say.

1 hope again that the Government
would th'nk over this matter and
that our benign Prime Minister wou d
not live in the ivory tower of un-
realities. He must come down to
earth, look at his Minister, see things
as they are going on, look into the
affairs of the Ministry and the Sec-
retaries and the secretariat of the
Government attached to the wvarious
Ministries. He can easily take the
co-operation of the Members opposite,
who are not sitting on the Treasury
Beanches, share counsel with them,
evolve policies in order to tide over
the difficulties and go ahead in the
making of our nation.

Thank you.

Semr G. S. PATHAK (Uttar Pra-
desh): Madam Deputy Chairman, I
rise to support the motion but wish
to make a few observations in rela-
tion to certain demands made on be=
half of some Ministries. Madam, be-
fore 1 do so, T want to make a gene-~
ral observation. The progress made
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by the nation is evident from the
various booklets published by the
Ministries, ig evident from the spee-
ches made by the Finance Minister,
from our Third Five Year Plan and
s0 on.

3 pMm.

And it is not necessary (o »say
that the face of the whole country
has changed on account of the poli-
cies of the Government. The success
of these financial policies is a tribute
to the energy, acumen and ability of
the PFinance Minister, The position
that we have altalned in the inter-
national circles is a tribute to our
international policies. Facts speak
for themselves. Go to the country
and s2e how the face of the country
has changed. I will not detain,
Madam, this House on the general
progresg made by the country. It is
fut'le to level criticisms against the
financial and other policies of the
Government. T shall make some
specific observations about some of
the demands. Let me take up the De-
fence Ministry first. ‘

Madam, the amount of the Demand
is not excessive. In the conditions
in which we are living it could have
bezn reasonably greater. We are
fiaced with danger from two nations.
Pakistan’s claim is not even statable
in terms of l1aw. International law
and international soc’ety do not re-
cognise religion as the basis of any
claim to territory. Pakistan’s claim
to the ferritory of our Jammu and
Kashmir State is not statable at all
It has not bean stated in terms of
law so far by anvbedy. We find from
th> reno~t of the Ministry of Exter-
nal Affairs that we have been sub-
ject~d to continuous threats from
Pakistan vear in and year out, The
report saysi—

“

. Till the end of November
1961, Pakistan arm~d forces or their
agents weve responsible for 405
ircidents involving firing along or
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across the cease-fire line on  the:
Jammu-Sialkot border. This is over-
five times the number of such in-
cidents reported in the correspond-
ing period in 1960. The Pakistan
press and radio and the ‘Govern-
ment of Azad Kashmir’' revived an
intense campaign against India. This
attitude was also reflected in the
public statement of Ministers of the
Pakistan Government and even of
President Ayub during his tours in
»arious parts of the world.”

Now, Madam, taking advantage of
our strained re'ations with Pakistan,
China has violated the traditional in-
ternational border. It does not re-
quire any great knowledge of inter-
national law and affairs to know that
the crest of mountains and the water-
shed used to be, and has always been,
the traditional boundary between the-
countries situateq like China and
India. Taking advantage of the fric-
tion between Pakistan and Ind'a,
China has grabbed about 14,000 sq.
miles of our territory and has dec-
lared an intention to grab many
times more. Now the result is that
we have to face danger from two
sides. That requires vigilance, that
requireg preparation and even pre-
paration for war. On the 14th of

May the Prime Minister made this
statement:—
“Therefore, one firies to avoié

war unless it is thrust unon us.
Wh-ther we avoid war or not we-
have to prepare for war and we
prepare first to defend those areas
and to recover them.”

It is a matter of gratification that
the Government is dlive to these
dangers and have taken suitable
stens in order to defend our free-
dom and our territories, becausa if
we cannot defend our freedom, if we
cannot defend our territories we
cannot live as a free nation and we
do not deserve to live as a free
nation. Thorefore, the efforts of the
Defence Ministry, the achievements
of the Defence Ministry which you
find in the Dbooklet published
by it are achievements and
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efforts upon which the Defence Minis.
try deserves congratulations.

Madam, as I said, we are living in
critical times. Not only we but the
whole world is facing a crisis today.
Countries which have been traditicn-
ally non-aligned like Sweden have
also taken steps in order to defend
themselves in case of necessity. We
find that Sweden is spending not less
than 25 per cent. of its budget dn its
defence., It has got one of the finest
air forces. By legislation it has re-
quired all new houses which may be
built to contain air shelters. I am not
suggesting that we should be scared
by the dangers which we are facing or
that we should build air shelters as
Sweden has done or as United States

has done. What I am saying is that
the Defence Ministry should take
greater measures, although it might

result in greater expenditure, in order
to defend the country whenever the
necessity arises.

Recen*ly it has been reported by
Reuter that Pakistan is engaged in
space research with the a‘d of rockets
supplied by the United States. These
rockets have been named Rahbar 1
and Rahbar II, and they have bzen
sent up as high ag 80 miles. The
ostensible reason given is the making
of research in atmospheric conditions.
That may be so. But it is also well
known that space research can always
be turnsd to military purposes, with-
out any diffieulty, and I hope that the
United States of America, whfle it has
over-armed Pakistan, is not agsisting
Pakistan in the same way in which
the NATO armies, for exampla, have
been trained. There is a rocket or
missile known as Long John in the
NATO army and the armies thére are
trained in the use of this rocket and
it is well known that in a few mhinutes
this rocket can be equipped with war.
heads. We have been opposed to
atomic tests. We have been apposed
to the use of all kinds of nuclear and
thermo-nuclear weapons. But if war
eomes end if we are engaged in a

|
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conflict, we will have to use conven.
tional weapons in the defence of our
country., The very nature of conven-
tiona] weapons has changed of late.
Rockets and missiles which may be
used even without nuclear war.-heads,
could be a part of conventional
wespons. Therefore, we have got to
institute research in the way of find-
ing out meang for defending our terri-
tories against rockets and missiles. 1.
speak subject to correction, but I do
not find any reference to research in
this direction, on a higher scale in the
booklet prepared by the Defence
Ministry, and tBe country is entitled
to expect that in the matter of all
convent‘iona] weapons we should be
up-to-date, so that we may be
able to meet the dangers effectively,,
if an occasion arises.

SHRI SATYACHARAN  (Uttar
Pradesh): May I enquire what the
hon, Member ‘means by conventional
weapons? Does he mean that we
should be up-to-date in the matter
of conventional weapons or electronic
weapons, that is to siy, the new
weapons that have come into vogue?

Surr G. S, PATHAK: 1 Thave
already explained that I am using
the expression ‘“convent.ona. weapons”
as opposei to nuclear and thermo-
nuclear weapons. The very nature
of conventional weapons has changed
of late.

Surr B. R. BHAGAT: It means
that he includes electronic weapons.

Sar1 BHUPESH  GUPTA: And
Canberra bombers that cannot take
off.

Surr G. S. PATHAK: Madamn,
China has made great technical and
scientific progress in recent years.
No country from the West, cou'd
have supplied China with war

materials, It can only be Russia.
Therefore, it there is a war between
us and China, we will have to face
the weapons made with the
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assistance of Russian  engineers,
because no western country  has
supplied any weapons to China or
has furnished engineering assistance
to China. Therefore, Madam, while
congratulating the Defence Ministry
on the work that it has done, 1 feel
that there is more work yet to be
done before we are able to defend
the country properly.

As regards the controversy about
the M.I.G. planes, the question is not
purely a.political one. The question
is both political and technical. In the
United States, some people have
linkeq it with aid and an opinion has
been expressed that we should not be
allowed to purchase or that we
should not purchase the MILG.
planes, because they 'might be used
against  Pakistan, That is one
opinion. The answer is obvious. If
Pakistan is not go.ng to attack India,
there is no questioh of any weapons
being used by India against Pak stan.
Therefore, thig reason is a futile
reason and the contingency
contemp’ated cannot arise, unless
Pakistan were to attack India
as it wvery often threatens to
do. It has been said in some quarters
that India has been receiving a‘d or
is making purchaszs from the West,
in particular from Great Britain, and
the Russian instructors might learn
some secrets. This again appears 1o
be a hypothetical reason, because we
have got to defend ourselves against
weapons which have been acquired by
Pakistan from the U.S.A. and also
against weapons which have been
prepared by China with Russian ald,
though Russia might not be giving
that amount of aid to China today,
as it did earlier, still Russia is the
only country which could have given
aid of this kind to China.
Therefore, we must confine ourselves
to our own necessities and confine
ourselves to the matter of principle.
‘We should not be swayed or over-
persuaded by considerations other
than considerations of our defence,
end we should be guided by our
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technical experts, by the Air Chiet
and others in this matter,

Coming next to another Ministry—
The External Affairs Ministry—I
have got one or two observations to
make, They are in relation to the
policy regarding the appointment of
our Ambassadors abroad. ‘There are
four Important Embassies, that is
obvious, namely, China, Russia, the
United Kingdom and the United
States. And there is one mportant
Mission also namely our Permanent
Representative at the United Nations.
The pslicy of the Government, as
I undersiand, was and prolably is
—it continues to be so—that these
offices should be filled from two
categories of persons, (1) those who
are drawn from public lLife in India
and (2) those drawn from the offic’al
cadre. We had from public life
persons like Dr. Radhakrishnan, Mrs.
Pandit, Dr. Panikkar, Sir B, N. Rau
and others. They made very useful
contributions .

Sart BHUPESH GUPTA: Where?

Surr G, S. PATHAK:
Russia, in China.

Even in

I will tell you.

Surt BHUPESH GUPTA: Sir B. N.
Rau?

Sarr G. 8. PATHAK: He was the
Permanent Representative of India at
the Un.ted Nations.

SHRT M. RUTHNASWAMY
(Madras)® Dr., Radhakrishnan?

Surt G. S. PATHAK: He was in
Russia,

Surt M. RUTHNASWAMY: As
Ambissador?

SHRI G. S, PATHAK: Yes please.

(Interruptions.)

You have not followed my point, it
" 1 may respectfully say so. Now, what
1 am saying is that if you draw

people from public life, they have got
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a certain contribution to make. They
have got a breadth of outlook and they
are able to represent the culture of
the country better than the official

ciass. The official class itself has
gained a lot through service and
experience. They have got their

ability and they have got their training
so that each class can make its peculiar
contribution in the service of the
country. We know that when Sir B. N,
Rau was the Permanent Representa-
tive of India in the United Nations,
it was universally acknowledged that
he enhanced the dignity not only of
our country but alsg of the United
Nations. When Dr, Pankkar was in
China, he gave information to our
Government wh'ch had never been
given by the Missions of even the
British and the United States. 1 do
not know about the United States but
certainly not by the British.

Surr ANUP SINGH (Punjab):
Information which has never 2en
utilised.

Sur1 G. S. PATHAK: We are not
concerned with it. We are concerned
w.th this that there should b~ in this
service people drawn both from the
official class as well as from public
life.

Surr BHUPESH GUPTA: Elabarate
it a little. We cannot follow,

Surt G. S. PATHAK: If you wait
for a few minutes, you will .

Surr BHUPESH GUPTA:
not b= philosophy.

1t should

Surr G. S. PATHAK: 1 will never
risk any philosophy with you.

Now, Madam, I do not say that the
Government is not following this
volicy. I hope that there will be no
shift from it because people in public
life have also made contributions
which have given credit not only to
those men in public life, men and
women in public life, but have also
given credit to our country.

{ 15 JUNE 1962 ]
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Surr ANUP SINGH: May I ask
one question?

Surr BHUPESH GUPTA: Madam
Deputy Chairman, we are completely
in the dark, and are very intrigued.
Men and women in publ.c life, ete,
is all right but what is it all about?

Surt ANUP SINGH: I was going
to ask the hon. Gentleman as to why
he hesitates in saying that thz Gov-
ernment of India is not following that
policy. He mentioned four important
places. Ohviously, three of them
have been filled from the services
and the vpolicy, as T see it, is to
progressively eliminate public men
from these posts, Why does he hesi-
tate to say so?

Surt BHUPESH GUPTA: Mr.
Pathak, you have to be precise, you

understand, otherwise the Judges
would not give the decree in your
favour.

$urt G. 5. PATHAK: 1 never
treated you ag a Judge. You are just
a Barrister. I assure you that in

saying what I have said I am not
casting any reflection on the ability
or the efficiency of the present
incumbents.

Suri BHUPESH GUPTA: Incum-

bents of what?

Sur1 G. S. PATHAK: Incumbents of
offices in the Embassies. I thought
that he context could have shown
that. Now, they are abe men. What
1 have said iz in relation to the general
policy.  They are able men and
they are discharging their duties and
their functions in the ablest and in the
most efficient manner.

Surt NIREN GHOSH: We could not

follow the point that you have been
making so far.
Surt G. S. PATHAK: The point

that I have been making is that Gov-
ernment policy has been that people
should be drawn from public life as
well as from the officials. That is the

point.
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Surr N. M. ANWAR (Madras): For
all dip.omatic assignments?

Surt G. S, PATHAK: That
without saying.

goes

Now, Madam Deputy Chairman,
coming to the question of administra-
tion of justice, I have got to make one
or twb points.

Surr BHUPESH GUPTA: There-
fore you want, Mr. Pathak, the
present Ambassadors, at least some of
them, {o be replaced by others.

Surr G, S. PATHAK: No, not to be
replaced. You have completely mis-
understood me. I have told and
repeatedly told the House that I am
not dealing with the individuals. I
am dealing with a policy.

Ssrt BHUPESH GUPTA: No,
Madam Deputy Chairman, it cannot be
such an easy matter,

Surr G. S. PATHAK: That may be
done in Russia or in other countries
but it cannot be done here.

Surr SATYACHARAN: On a point
of clarification, what I believe thz hon
Member is probably referring to is
the present imbalance b-tween these
two sectors, carecerists and men drawn
from pub ic life. That is what he
means, 1 think. )

Surr G. S. PATHAK: I am grateful.
I find 1 have been understoed.

Sarr BHUPESH GUPTA: 1t cannot
be Ambassadorial lifz to be replaced
by public life.

Surr G. S. PATHAXK: Now, about
the administration of justice, I have
got to say . . .

Surt BHUPESH GUPTA: Now, we
are on a firmer ground.

Sarr G. S. PATHAK: That was still
firmer, if you had understood it. I
am sorry to say it.
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The Law Commission Report was
submitted on the 26th September,
1958. T had the honour of being =&
Member of that Commission.

Surt BHUPESH GUPTA: What
happened to your Reports?

Surt G. S. PATHAK: Why are you
5o impatient?

Serr BHUPESH GUPTA: Some
Secretaries may be using them as
pillows. There is a shortage of pillows
I am told.

Ser1 G. S. PATHAK: Some recom.
mendations were made on certain
princ ples. They were based on
certain principles. No one has ever
chilleng.d those principles. The
main principle was to secuce the
independence of the judiciary which
is the very basis ‘of our democracy.
The princ'ple was that a Judge should
not seek favour from the executive
and should not entertiin any fear
from the executive. That was the
principle and this independence of
th=  judiciary distinguished the
judiciary from the executive. Now,
various recommendations were made
in the Commission’s Report and some
'vf them have not yet been imple-
mented.

Surt BHUPESH GUPTA: Mr.

Pathak’s love'’s Iabour lost.

Surr G. 5. PATHAK: I am men-
tioning this for the reason that when
I went to Madras State recently, in
conference. T was told by a certain
section of the Madras Bar that certain
things were happening there which
were not right. What 1 was told was
that the retired District Judges were
entering into competition with the
junior section ‘of the Bar and the
result was that there were serious
d'fficulties. A commission is ordinarily
given to a junior member of the Bar.
It brings in a remuneration of a few
rupees. Now, retired District Judges
and Subordinate Judges were seeking
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those commissions. The result was
that not only the dignity of the office
of a District Judge or a Subordmnate
Judge was lowered but the junior
section of the Bar was also affected.
Higher up, recent y a dignitary of the
Bar made an observation that when
the Chief Justice and the Judges of
the High Court after retirement start
practice in the Supreme Court the
result was that the junior section of
“the Bar was not developed. Now, all
these d.ficulties would not have arisen
i the recommendations of the Law
‘Commission had been implemented.
So far as High Court Judges are con-
-cerned, the recommendation was that
their age limit should be increased to
65. If the Government increases the
age limit to 62, that does not solve
the question.  The District Judges’
age should be raised to 58. There
should be no appointment after retire-
ment because if you appoint Judges
after retirement and give them certain
jobs, the result is that they start
looking forward to those jobs when
they are in office and that has got a
demoralising effect. If you want to
have an independent jud'ciary in the
country—and no one can deny that
that is the sine qua non of a demo-
cracy . .

Surt BHUPESH GUPTA: What is
your view if the Judges aspire to be
Governors after retircment or even
Ministers?

Surr G. S. PATHAK: Let me finish
my sentence. It is common courtesy
that you allow other peop e to finish
their sentences.

Surr BHUPESH GUPTA: Elaborate
it.

Surt G. S. PATHAK: Therefore,
Madam, the submission ig that the re-
commendations—I will not elaborate
them—made by the Law Comm’ssion
gshould be implemented. That is the
point that I wish to make.

Surt BHUPESH GUPTA: All the
recommendations ag an integrated
whole? r
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Tue DEPUTY CHAIRMAN: The
time has run out; please wind up.

Surt G. S. PATHAK: Some of it
has been taken up by Mr. Bhupesh
Gupta.

Tux DEPUTY CHAIRMAN:
taken that into account.

I have

SRt G. S. PATHAK: In one of the
speeches made by the Finance
Minister he said that there should be
a tighter check on evasion of income-
tax. I entirely agree. Evasion of
income-tax is an anti-social activity.

Surt BHUPESH GUPTA: How is
the thing going to the Supreme
Court?

Surr G. S. PATHAK:
must ignore you now.

I think I

Tae DEPUTY CHAIRMAN: 1 think

SO.

Surr G. S. PATHAK: Thig is a
very welcome suggestion made by the
Governmeat. And I say that if your
object is to remove disparities in
income, that object is bound to be
defeated wunless the loopholes are
plugged and unless you are v.gilant
enough to check the manoeuvres of
the tax-evaders.

Thank you.

5} AT RO AIFT (TN
w3W) : e Irwmts wg A,
T 1 979 & wray s fufaan fae o
SEGT 341 & AT S W Y ST '8,
I gEged A1 AR T WeE g
fir g wer A frnlt 9T =t
fardy fanfr o< wg @7 | 9T TE AT
& zafRr & gy fawml £ FaT
& oq fa=rT 342 FEAT A0gaT g |

9T T 3T ;g dEy 8, Ay
qgT i g s § 0 e Rl
g3t g3y g7 ag AT gars E 4 fR v
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F 34 ag =R g 5 A oA
T, FEEE AR AErE wniE
¥ 378 gTE 9 &, IEAT Ar *
aiada fear @@ ? Ay q9ddz
st gfeqr emr g =®
Aty fratig o aRANEF gz
feedy &1 wrmEd &  FgewT
FT ZAT (LT O IF TAT w7 ¥ IW
T A G GO @AT AT
IY FITH AT G FeAr wrizd fw
g C%T 1T FT ST FEAT A
§ o g oA Ty H1 @ TEd
gfradas WY depg &1 W A
HR ALt e s ¢ar @iy, -
d uF f gEyd W A @Y,
g wedTeW, FW3, aww, arfad
oife wiwe # & depd wamf 1 aws
farer fagr sty | TAANe @ oA
F 9EE ¥ a9 aOF ¥g, afFr
IIFT AFEAAT FT F | T 19 T
LIRGEL S B o R O T A L
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forgar gru & AT AT AU T
Wt ogEd e gifi L qEg S
FAR At mrangy Aifg 2 iE
fgedi weEa gl Ak e Tog
wmARe agdT &§fF gwER aw ¥
SERY T ST AR g N gEd
AT 78 et &F ma e Usan
% STmT gag faese A faee
TET FHAT, A AT E ger Fear §
Y Taide &g dna g ava
FHETL DT S®ET A T9 R SRE
ot A o afFd T s g | WK
®YS  YWIEIT QiAo {geEl WAl
fmaar gaisemr 9@ FQAT REA
MET | 3@ A« % {qw OF FET 497
femy ST =TRA PR W EETIE T R
fewmsr TEST AT FTAINT FLOT Y
gar & ST s fReee T #
geed foa swmi oY aeT &) STE o
W UHAgl {wAr Sar a1 e ae
N Arw uF g ro gr aen |
wi g & nafr g w0 g
@F [AAT FATEE T T AR
fr g for wedt Frieed § =08
T oA wgr ey afET Awm
Gyt gt gar, T ur ady fatex
AW 1T o W wRAH A
et g wmwilear Ve g
AT N A FEAAT Y R
WET ) AR @ MY gW
¥qd § ©F g @ @ S Fi-
gt §, g Hgw g, o e
¥ 937 gad & wEHHT  Fr St
qeas gieasmy  fReadt § 95w
WO 34T &7 SERTANT <Er g
ma ifem Wemr & war F
TAAHE JERT § WA BLATT TR
gl aRz wr oag dife faffog
gramr gfFsar g g w1 owv
& Sl anfg gt AT IEEH GG
SR EUIE IR ATk L (A
!
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nqfr za Aifr YA oW § g
gy g v ozewT fadm AW
AT g L wiT ag Hfifa wir-
qed gra fratfd =7 € gar saar
Wz ®Y ¥ 3T § GEA | gAr
J«feT & ag Ny 55 @ ¥
fraifcg g€ ? s ¥ fowsy
it AT A8 Agr Mg E gEd
AT FTAHT STH g w g
T ¥ /g ) IS AT AT AT
# wdy wern & wfiwrr agr aean
Wl avg 4 &g arq Weww wrar #
st w1 wfEew a4, Q1 ey g9
o wrer § A T SE
afeT ug  ATEEY ¥ pIT §
fr z@ wa ag FwTenaT 2% Sy
arar &1 WA gfear Wemt § @
7@t faeem ) wewd § 1 gmR qera€
fagam for & 43 &, gn¥ o ararx
Tigezd w '3 faqma F foaw
Far # dveadfrd el Y
wway, ofeq G Fem g 5 9 e st
ey § R weel degd faw avd &
7z @ %W % A R i efigor & o
fordt 7t Wy & agawawa 3
T e § ¥ % aewl ¥ awda
28, WA I T WA &1 0F O
Sfradt qearqy RS qEy FEy
T A wuE g F S Ry-
elt & gt § 1 7 e It e #
FE AT I FAfE F A LA
N5 HWT§, W R awg § 7wt
# gwadt 37 ageafed @y
e & AR g T AmE Wl TR
e ¥t g 1 SR g N FRr e
7g wa3TEfeanm, Agoa T
3 o it T wmEy, O ug A
Td g WO e e § s
FTA W@ ET, AIGAT A guey
QAT | T ST, ADY AT S feAw &Y
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ZEd ATYTAT  HGEQ WIS & e
fei wrad star fa snft gra A fgfr & A
¥ ar @ & & 3w v
g oY sramt | S A
T wfierT FT AT Y, SaHT Y g
foemr =ifgd | 3P GIHTC AOAT 3F
AT Y agaar QT 8, @ F7 SHd
fraga & fF ag 9% Tea ¥ g9 984
¥ OaArT w1 gL s ghear et
# & § 70 of@dy s T
% | g@R ¥ N TwEw e §
A wET £ o FgAEy gl R,
ATy & oY yfedgq fwea g, S9
qg 1 war d qfEda fear @@
sifed | Faw wrw gfewm sy
AT SIS FE AT G ge 7
o IAT T34 ¥ I8 S FT {=40-
% 97, J¥ F qrAO F qEqE H w0
mar G g g fe e F o e
AMend gy & g FaEs IR
e & ford wier A |Hw @1 99
9T FAT TTAT @A F P WAl 7
St geweg 3 oA i el &
FAATAT 97 [T Tead A &, F1 S
WTST FYqGT F T AGT TRAT ¢ HIL T
& oy f2Y sreT B AE gwmI AY g9
qE F QEFTAGT Y ACT A g 7 qr
oz ®7 ¥ made Yag gz
FET RN g fF ag wudt 3= At
T ¥ AW F FOC T A2, fow-
¥ f5 A & 97 FFIT @R L
T | I FT §F G g TRAar
@% faarr  som AfEm AR @
IR # awar # fafesa w0 § oo A
Tifgx |

WAGE N a7 AT F
TR ¥ sz AEmg |
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[THE Vice-CrAIRMAN (DR A SusBsa
Rao) 1n the Chair]

A § uF o fomr € fF
AT wHe AAAar & faqa SE
§, S qEAfed T F AL IR
FIX FaT 1 TEdT FY e @
¥ o arw g e g w9
geqTH ¥ &9 § 9 mf aw
weafea wg i m § W S
gafes  fF am @ wfass ¥
FIE AT § | TEAEE ¥ AT §
var Jaar € fr g fawwm Q¥ g,
foad Fgw vy w wood &
FAAE qEAfFT )| 3EET wAAw
g g fF 9w Sfam e gE-
frar 3 R %8 fowmt ® (4 ¥
Ro Afrad o qeafFar [¢ 14 fdle &
FAR FZ G g qar w % fam
T 3, fagq Lo ¥ vo wiama aw #¥-
AT Rt @ | Faw 9 A OF
faam &, el wo whmmm FA9Td
eafed g1 a1 sav g7 AATAT
¥ T g Y geqr ¥ +vr g Wi ast
g T oeqrdy 9o °7 @ &, 9T ey
FTF & forg 1§ Frdardy 7 #y I 8,
ug 7 WIEE AR | T A 1Oy oy
9 g feaw f £y sqafan
FY 8 a7 77 glfag Y 7€ & 9 I FE
F Fawa, F3 fewe T A
femgwsaw sw=wufsg 719 5%
T I AL (G, I T 9 F FF-
AT T MEX fAFer | gw oA
AT qGT AW IR T HAEGFA § |
Ta g § fF st gmoaem g
o gATr afas g §, F wdf ¥
O €1 9T FEwE 5 oo
7 TION ORI gdew ¥
Y T AN FEAAMET B R qEAFT
FL T AR ¥ IO AW FE
T SR T Oy oF 9w §, fer
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gfsad wfaq FAwT ¥ I9E@ g
o /I R, W W &Y
wfegw @ W & femg e ft
qwFa a8 fF7 o9 w ¥ )
g oS woaw g ofF R
WTHFT qEA FA A & 1 AT
TR TR §7 WK 7w
el T &0, @ W 7g w9
FWENNTEF g@wQ I
F 98 wRam3y B T @ § )
L A gl ar fefreze = aar
qE T T OFG AT FAET
T TITEN qACA FAT FC qFY
Frar I q9F g2 wdafeat F
Yaq @ FT 54T Sq1F @A T0ET
fF 39% g7 WIT aq@ FT 9EIl-
o v ogw wwiEe g,
gaF dad  faedly o gwra wigsy
I&TT € ) ST gl oar fwar g
AT T FR AT UF WA A
AT F1 fEar stra, Y 351 ofr 3w qfg
FY AT ET | ATH T TG IQAT
waqy FEit # 2 fF e
#1€ g7 g & gAd o@qr F
Fg qE WEAT WA R
aff qd g wew § fF fred
FAE H FE g TS FAAtal
qgage @ < gg  frem fear
fe gn w9 #1 A° AE I WK
T THT| TH Y FA ITLNRT ¥ 4%
T AT | UF WR AT I &
o g s A qg fEawr ¥ oF adr
Frgrag A frar & feer 2R
MATHe qET &, F W @Y g
AFD AT TR, A IqE 9
T w7 | el AES ¥ fec g
¥ UF AR § 5999 g | TG 9K
e uw frgaor o fearwar €
FOT AT W SR AEAFA A &Y,
draasfig 9§ g TF O @,
T IUT R F A gafw F frro

|
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F§ qeTe W, W99 9
Ziw 7wy & R qu aweRreq A& ¥ THA
&g AR AFd § farw €, afg
g9 W aCER A FT wET) 0
qE FUTY WX HT A AT B
fe 95 NI TaAdT  @qIw A
Fx ug fagaw wwar ¥ fE T
FE ACEARD M4l X 9 | TWH
geem ¥ Hqowwm fifer 9 ok
TR AT ¥ 9F syagre A fFar
q7, 9% SAET IR AT A
gam \ # oy fadea A wgar g
fF % 3oz fer ¥ faam far
T UFIENIY TFTHE wdT, S
oF  m@w 1 Aifew ;W
frsmr  sreFar &, F@ WX
IaAfe wFAr 9@a g, ar
IFF FW W AF AE AT
g 109 FF G TR FT TFAA
21 g, foay awor o§r wivay
AT Sar g

T &Y e M, IR AT & F
gery W FEA0 AN § AR &
g EfF w7 ¥ I AAEAW W
wRagd W ogwm g 99 ¥ %%
X g A FrawE e & fw
ITF A H AwAl I o7 @)y
T 1w wwmay g owrar g, drad
gEaqfs AR WRT HooReq @Y
w3, mmfan T@g oA g g
fr crifer wdtrs A Far S qER W
FE WA 99§ AT qWRF
| et RAWAE 7 wweadt Wl
g @ afenfasfrer W@ =fgd
¥ A g Ay & s g
# grqmifas faeme gt @, 999
ware #gt fr siverfadre A arfzd
qgT F AT T4 TWE TWE ¥
FATAT 9 F WA T T 1A D
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[+ wrEa arTma wETE)
tfr agiadm =y &fe o
LIRGECTIE T o S S
AT AW O, AL 9T
Fgr Y afverfasiier aw A

SHrr M. M, SUR (West Bengal):
Mr. Vice-Chairman, out of the
Consolidated Fund of India it has
been proposed in the Appropriation
Bill to spend Rs. 7,956 crores. The
figure appears to be very large, but
when it is noticed that over Rs. 5,000
crores have been allotted towards re-
payment of debts which are, as ex-
plained by the hon. Minister, for re-
payment of Treasury Bills, and Rs.
900 crores are for grants in aid to
States, loans and advances by Central
Government, interest on debts, pay-
ment of States’ shares of Union
Excise Duties, then it boils down to
only Rs. 2,000 crores for meeting the
expenses of the different Ministries
including Defence, which also includ-
es a large amount of capital expen-
diture, anq when you take into consi-
deration the fact that the cost of
everything has gone up five times,
both labour and materials, then the
Rs, 2,000 crores again reduces itself
to only about Rs. 400 crores, which
includes the expenditure of all the
Ministries and also the capital expen-
diture of the different Ministries, and
it is a very modest figure. Also the
capital expenditures incurred by the
different Ministries will bring in
revenue—these are investments and
are not expenditures,

the collection of
revenues under the different heads,
which is about Rs. 1,000 crores, it has
to be observed that the Union Excise
Duties are bringing us about half the
amount. In the previous year it was

On examining

Rs. 416 croreg whereas this year it is y millions of
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expected to be Rs, 523 crores. In fact
that is going to be the biggest source
of revenue for years to come and you
would not be surprised if the Central
Excise gives us Rs. 2,000 crores with
all the developments that we expect

m the coming years, when all our
capital investments bear fruit, the
steel factories and the other  big
undertakings that we have. When
there are more small industries not

only in the urban areas but also in
the rural areas, the products of the
industries will augment this Union
Excise revenue. In this connection I
have to make one observation and it
ig this. So far we have been collect~
ing revenues mainly from these few
heads, Customs, Corporation Tax and
Income-tax. The Estate Duty and
the Gift Tax have not yielded much
revenue, and this Income-tax also
was expected to dwindle because the
disparities of income will gradually
get reduced and the higher income
group will not yield that much
revenue as it was doing in past years.
In fact we are expecting only Rs, 68
crores from the tax on income and
Rs. 178 crores ag Corporation Tax,
which includes not only big private
industries but also Government-
owned or public sector industrieg and,
in fact, when these public sector
industries are in full production, then
this corporation tax will also increase.
But it is a case of Government paying
their own tax, not the people. But
then the revenue will be mainly from
these Union Excise Duties. But in
administering these tax collections we
notice that for collecting Rs. 200
crores from Customs we have to
spend about Rs. 4 crores as Establish-
ment expenses. Similarly, for in-
come-tax collections we have fo
spend Rs 6 crores and for Union
Excise Duties we have to spend Rs. 9
crores. Therefore, proportionately
we are spending very much less in
collecting Union Excise Duties than
in other spheres. Although collection
of Union Excise duties is to be made
from big entrepreneurs, in the coming’
years it is going to spread over many

small entrepreneurs.
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Whereas presently we are collecting
income-tax  from one hundred
thousand people, we expect Union
Excise duty to be collecteq from two
hundred million people. Everybody
will be benefited by the planning and
there will be production centres
almost everywhere. There will be
comparatively small producers who
will be producing consumer goods for
the people, ard they will gladly pay
a little share from their extra income
which they will be able to make
because Government have  offered
facilitieg to them.

Sir, the callection of Union Excise
duty has expanded very much but its
administration hag not been properly
geared up. A few weeks ago I had
occasion to bring in some cases ‘of
hardship to the notice of the Member
in charge of the Board of Revenue of
that department. He took immediate
action. He was very kind and sympa-
thetic. He did all that he could do.
But at the lower level the administra-
tion has not been properly trained.
They have not been educated, they
have not been trained how to collect
taxes properly without harassing the

. people. Income tax is being paid by
the people who have incomes over a
few thousand rupees whereas the
Central Excise quties are being paid by
the people who will never pay income-
tax because they will never come up
to the standard where they will pay
income-tax. Perhaps their annual
income will not be more than Rs. 2,000
or Rs, 3,000. Still many millions of
them will be paying excise duty.
Therefore, the administration has to
be such that we have got to train
those people, we have got to tell
those people how to fill up forms, how
to apply for rebate that they are
entitled to get. In the cases that I
was mentioning, they had been over-
charged to the extent of more than
their subscribeq capital and the
matter is still pending. Not that
every small man is able to bring his
case before the Board of Revenue.
Therefore, the hardship is there and
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unless the hardship which is experi-
enced by the people through the
administration of the Central Excise
collection is removed, it is bound to
bring in severe reaction, and perhaps
we would not be surprised if the
appeals and court and High Court
cases in the coming few years becoma
most unmanageable,

After the report of the Income-tax
Investigation Commission it was
decided that the returns filed by small
income-tax payers filled on their own
wi]] be accepted without questioning
them and they will be charged accor-
dingly. Why not depend upon the
goodwil] of the people, upon the inher
goodness of man? Our Indian culture
lays stress on innate goodness. Indians
have been good for centuries and it
is because of this goodness that we
have been able to absorb so many
people, so many nations that came to

our countiry. That i3 how their
culture was transformed into our
culture, that is, Indian culture.

Depend on that greatness of our
people and see that the administration
is geared up in a way that inner
goodnesg is developed, that they pay
taxes, particularly Union Excise
duties which we are going to collect
from many millions of people. Let
them pay of their own accord, out
of their inner nature, out of goodwill.
Out of their gratefulness they should
pay it and not through any coercion
as it happens now as if they are still
in the British days. Today tax col-
lectors work only with the spirit of
collecting taxes and not with the
spirit of service, So, in the adminis-
tration of Central Excise particularly,
the subordinates have to be trained
like that. We have to approach the
people and tell them what taxes
they have to pay and what rebates
they are entitled to. We have to
help them in every possible way. In
the Department of Industries they
have opened Service Institutes and
training centres where technicians
are being trained. Afier their train-
ing ig over, it is the duty of these
trainees to help those who start small
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industries. The latter are helped by
Service Institutes. They are advised
about the machinery that they should
use, about the investment that would
be necessary and s¢ on. Even during
the course of production if they
have any difficulty they run up to
these Service Institutes for guidance.
These Institutes are there to help
them, to golve their problems. So,
let us take that attitude in the matter
of tax collection also. We are endea-
vouring to develop small scale
industries in our villages, Let us
have this Central Excise adminis-
tration spread out in 3 way that it
helps the people in filling up their
forms enabling them to pay the re-
quisite tax without any coercion. You
should alsc tell them how they will
get their rebate and so on.

Regarding the other things that are
here 1 do not think I have to say
much on them. We have here Inte-
rest on Debt and Other Obligations
and Reduction or Avoidance of Debt
and Payment of State’s Share of
Union Excise Duties. Considering that
we have a very expanded Ministry the-
total expenditure may be considered
very reasonable,

Serr N. SRI RAMA REDDY
(Mysore): Mr. Vice-Chairman, I rise
to support the Appropriation (No. 2)
Bill, 1962 and in doing so I wish to
make a few remarks. I was listening
to the speeches made here, especially
to the marathon speech made by my
good friend, Mr. Bhupesh Gupta, and
1 was wondering whether he was
speaking on the Appropriation Bill or
whether he was trying to convert the
Congress Party into the Communist
Party. Thus a certain amount of con-
fusion was caused in me by his speech.

Sart P. A. SOLOMON  (Kerala):
Even otherwise you are confused.

Sarr N. SRI RAMA REDDY:
Anyway, it is for the Government to
answer Mr. Gupta, if any answer is
needed.

Now the present-day concepts of
Budgets and appropriationg are diffe-
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rent from those of the previous re-
gimes. Now it is not merely a ques-
tion of balancing the income and ex-
penditure. It is a question of essen-
tially promoting the economic growth
of the country. If any Budget did not
function effectively in promoting the
growth of the country, that Budget
need not be called a Budget at ell
Therefore, from the point of view of
economic growth of the country, this
Budget has got to he considered.

In this connection it is worthwhile
examining a few facts to see how our
economy has behaved, especially since
ihe incepiion ot the Plans, these Five
Verr Plans, as we cail trem. If we do
that, I am sure we will see that there
is cause for us to be proud of our
Budget and the way our finances have
been managed, especially in the era of
planning. Our national income at the
1948-49 price level was Rs. 8,680 creres
in the beginning of the first Plan. It
rose to Rs. 10,480 crores towards the
end of the Second Plan and by 1960-61,
it came to Rs. 12,690 crores. Thus, to-
wards the end of the Second Plan, the
national economy rose by about 43 per
cent which roughly works out to an
apnnual increase of 43 per cent
Of course, we aim at increasing
the national income by 5 per cent and
when we have increased it hy 43 per
cent. it is no mean achievement,
according to me. This is not all. We
have set for ourselveg very high tar-
gets and goals and during the next 15
years a growth of 8§ per cent per
annum has been envisaged. The effort,
therefore, that we have to put forward,
is really enormous. At the end of the
Third Plan we have to see that our
national output goes up to Rs. 19,000
crores. Of course, ours is perspective
planning and at the end of the Fourth
Plan we are aiming at a national out-
put of Rs. 25,000 crores and at the end
ot the Fifth Plan an output of Rs.

33,000 crores or Rs. 34000 crores.
‘What does all this mean? It means
increasing the happiness of human

beings. This, of course, is a foregone
conclusion. Naturally, when we are
aiming very high, we should not
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grudge making sacrifices, This broadly
is the picture of the economic aspect of
this country that we are keeping in
our mind and our achievements, as I
said, were no mean achievements. I
am sure that with the experience that
we have gained we will do still better
in times to come.

1 would now like to speak with par-
ticular reference to the agricultural
economy of our country. As the House
knows very well nearly 50 per cent.
of the national output comes from
agriculture and nearly 300 million
people are directly or indirectly de-
pendent on agriculture. Therefore, if
we do not make enormous progress in
the agricultural sector, our economy is
bound to remain backward. During
his reply to the debate on the Presi-
dent’s Address our respected Prime
Minister was making a reference to
Punjab and Bihar and he was stating
how in spite of the concentration of
big and huge industries in Bihar,
Bihar was lagging far behind Punjab
which had no big industries to boast
of. Thereason for the greater progress
made by Punjab was very reasonably
attributed to the progressive or pros-
perous agriculture that is practised in
Punjab. Punjab has very progressive
agriculture side by side with a large
number of small industries. Therefore,
Punjab shows enormous progress com-
pared to Bihar which has a greater
number of big industries concentrated
there. This goes to show that it is not
merely the presence of big industries
that can promote the growth of the
country or increase the prosperity of
the people. Agriculture being the pre-
ier industry in the country, it has got
to be improved and improved at a
very rapid rate. If we do not do that,

we are bound fo be far behind 1the
times.
Now, what does improvement in

agriculture mean? According to me,
essentially it meaps increasing the ave-
rage per acre yield of the land. Only
when we do that can we say that we
have improved or wehave progressed

1
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in the agricultural sector. It is true
that wa started with 50 million tons of
foodgraing and we have now come to
nearly 80 million tons of foodgrains.
But this, according to me, 1s not on
account of the increase in the per acre
yvield. This increase has been due to
the enormously huge number of irri-
gation projects that we now have. The
irrigation potential in the country has
been increasing enormously and this
increase in production is on account of
that one factor. That is why we have
been able to increase the production by
nearly 30 million tons, Ido not deny
that in the agricultural sector also
enormous improvements have been
made. But is thig improvement on
account of the improvement of all the
300 million people? Is it on account
of their understanding the scientific
principles of agriculture that we have
been able to bring about this increase
in production? No. I am prepared to
say that it is certainly not on account
of the improvement in the general
level of agriculture that this increase
has been effected. It is only on
account of the irrigation potential,
according to me, that this increase has
been brought about. That means that
the prosperity of the country as a
whole cannot be brought about even
with the increased irrigation poten-
tial. By the end of the Third Plan we
will be able to irrigate only about 90
million acres out of the 340 million
acres under cultivation in this coun-
try. That means again that nearly 250
million acres will still remain under
dry cultivation. Unless these 250 mil-
Lion acres of land do produce more per
acre, backwardness in agriculture is
sure to persist. This backwardness will
disappear only if improvement in each
gcre of land isg effected ‘Therefore, 1
say there is nothing that we should
gloat about so far ag the agricultural
Sector is concerned. Our backward-
ness is the same. After all if we exa-
Imine the countryside, we find that
there is hardly one million improved
bloughs., What is all the technological
advance that we talkk about, if the
primary implements that are needed
for scientific agriculture are not pro-
vided in the country? What is this
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science and technology that we talk
about?

This matter relating to agriculture
I would like to put in a shghtly figu-
rative way. Agriculture iz the hand
that feeds the country. Unless this
hand i3 made strong, unless science ang
technology that are talked of so much
these days, are applied by each and
every farmer in this country, our pros-
perity in the agricultural sector will
be a myth, according to me. We are
now importing comfortably four mil-
lion tons of foodgrains from America
angd we get aqurselves satisfied that
there is no more problem to he solved.
A certain amount of complacency has
come about in the country, in the Gov-
ernment, in public life and in Parlia-
ment that there are no more problems
of agriculture to be solved. I would
here like to utter a mild word of
warning that our agriculture has not
made any progress in termgs of science
and technology ever 8ince the intro-
duction of the Five Year Plans.

Sur1 SHEEL. BHADRA YAJEE:
Have you gone to Punjab and seen the
tractors working there?

-

Surt N. SRI RAMA REDDY:
They are not even a few thousands.
What do you talk of tractors? I have
got the figure of the tractors available
in the country. The agricultural hand
that feeds has got five fingers just as
a human hand has five fingers. The
human hand functions with the assis-
tance of five fingers and it is a very
well recognised fact that in agricultu-
ral production programmes the im-
portant points are irrigation, soil con-
servation, manures, improveq seeds
and additional area and plant protec-
tion. These are the five fingers through
which agricultural hand functions. I
have said before that the approach to
the agricultural problem of the coun-
try is not correct. I would like to re-
peat my remarks with regard to agri-
cultural programmes. So far ag irri
gation is concernead, it is all right that
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you are attempting to do your utmost.
Every river, every small rivulet has
been surveyed and the irrigation
potential has been increased enor-
mously. There is still some scope for
increasing the irrigation potential.
They are tapping the sub-soil water
and the process goes on. It 1s quite a
healthy one and I have nothung to com-
ment upon it. I have got to say a few
words about soil conservation. Huge
experiments were conducted for nearly
a decade and a huge book is before the
Government of India. It ig a fact that
on account of the practice of dry farm-
ing schemes alone a hundred per cent.
increase in the yield could be effected.
I would here like to refer to some of
the experiments which have been con-
ducted in Hagri, Sholapur and other
places which are typically dry tracts
of the country. During the periocd
1934-35 to 1940-41 various experiments
were conducted in Hagri, Manjeri,
Sholapur and other places over a
period of seven years and these go to
show that the increase which coulg be
effected by scientific dry farming
methog alone is something like this.
I would just refer to the actual experi-
ments conducted. A quantity of 191
1bs. of cholam, a grain grown there,
was obtained as against 90 lbs. obtain-
ed by the local method, an increase of
hundred per cent. Similar ig the case
with regard to straw where also it
increased by hundred per cent. These
experiments were conducted in those
places over a period of seveu years
and it has been conclusively proved
that by the adoption of scientific
methods of dry farming alone, we can
increase the yield by hundred per cent.
Let us see what is happening in the
country. Either these experiments are
wrong or the scientific methods of dry
farming have not reached the farmer.
This means that there is a lacuna in
the implementation of the Plan which
is very very great indeed. Talking
about dry farming methods, I cannot
understand why the Planning Conmis-
sion should have prescribed only 22
million acres when the entire area is
250 million acres. I cannot realiy un-
derstang it. If after three Five Year
Plans you will have only 22 milljion
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actres, when are you going to improve
all the rest of the 225 million acres is
a thing which I have not been able
to understand. Therefore, Sir, 1 say
that the approach to the agricultural
problem is essentially very defective.
Then comes snil conservation. Why
not every acre that is under cultiva-
tion be put under dry farming? What
is the difficulty? Is it that your staff
is not able to understand the problems
«of the country? You have nearly 40
thousang village level workers, you
have an extensive agricultural exten-
sion organisation and a big parapher-
‘nalia covering every village and still
‘you are not able to do anything. How
long will you take to complete this
task?

(Time bell rings)

I was asked to speak for half an
hour. I am sorry, with your nermis-
sion, T woulq like to say and that is
‘why I have been taking .

Tre VICE-CHAIRMAN
Susea Rao): You can
minutes more.

(Dr. A.
take five

Sarr N. SRI RAMA REDDY: I was
planning to speak for half an hour

Tue VICE-CHAIRMAN (Dr. A.
Susea Rao): There, are other
speakers,

Suarr N. SRI RAMA REDDY: The
approach to the dry farming methods s
highly defective. Similar is the case
in regard to soil conservation. Soil
conservation requires to be done not
only on dry farms but on every acre
of land that is available, arable land,
even forest land. Four or five hundred
million acres—I do not know how
much we have; I have got the figures
but I have not the time to refer to
them—>but all that the Third Five

Year Plan fixed was a target of 11
million acres. When are you going
to apply soil conservation? At this
rate, how many Plans will you
take? Therefore, 1 say that the
approach is defective. Coming to
the problem of seeds, seed is the

most important part of agricultural

1
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operations. We have our research sta-
tions which have produced improved
seeds for every variety of agriculture,
wheat, paddy, ragi, whatever it is.
Disease resisting variety they say,
higher yielding seed they say, for
every variety they have got. I visited
Pusa recently and found that for every
variety of crop they have got improv-
ed seeds. Whether it be paddy land or
wheat land or sugarcane land, every
acre of land should have been put un-
der improved seed. What do I find
according to this report? 148 millisn
acres is all that is provided for being
put under improved seeds. Is this the
way? What is the difficulty? You
have a seed farm for every Block and
you have a huge Block staff, sgricul-
tural staff, Panchayati Raj, Zilla
Samitis and everybody doing the job
of agriculture but nobody is improv-
ing it, So, the approach, the under-
standing itself is defective according
to me. Under seeds, it is not
150 million acres which  should
have Dbeen aimed at but all
the 350 million acres. I now come
to the question of manures. I now
come,to manures. That is the nmiost im-
portant finger; that is the thumb of
agriculture. There is a proverb in
Telugu which says that even a mad
man—why talk of any scientific agri-
culturist—if he puts pienty of manure
into the land he can grow enough.
So the manurial resources are very
important. Now, what is happening
to our manurial resources in the
country? The Plan as such makes
reference to fertilisers and to the
manufacture of fertilisers as if
fertilisers alone would solve the manu-
rial problem of the country. I know
for certain that fertilisers injudiciously
applied will produce more harmful
effects. Instead of increasing the out-
put, they will damage the land. I
know of several instances, hundreds of
thousands of instances, where land has
been permanently damaged on account
of injudicious use of fertilisers. Who
is doing this job and who is advising
the agriculturists? Nobody advises
them. If they get some money, imme-
diately they go and buy two, three,
four or five bags of fertilisers and put
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it on the land and the result 1s that all
prospects of any further improvement
of the land are ruined even thougn
mutially he may get a good Crop oy
the application of fertilisers. Very
often foreign countries are taken as
guide for this purpose. They apply
enormous amount of fertilisers to their
land but there is an essential diffe-
rence between land in the Kuropean
countries and land in our country.
The land in the European countries
is moist most of the year with the
result that green matter grows there
enormously. For centuries it has
been growing snd getting itself ab-
snrbed in the land. There is plenty
of humus, organic matter, in that soil
anj fertilisers go in good combina-
tion with this organic matter and it
will help the crops to grow well. So
there the land is not damaged by the
fertilisers whereas in our country
most of the time, for eight months in
a year, our goil remains {ry, bone-
dry, and there is no organic matter.
On the other hand whatever organic
matter is already there is oxidised
and burnt up. That is the situation
here. Once the Agriculture Minister
himself asked me, ‘What do you think
of European soils? They apply plenty
of fertilisers’ True; they do it but
conditions there are different from
our conditions. After all, without
organic matter in the soil even fertili-
sers will not do anything. If any-
thing, they will do great damage.
That is the situation here and this
aspect has not been understood. I wish
the Agriculture Minister was here; I
could have mentioned this to him.

Now, when we examine the Plan,
what is the approach we find to the
agricultural problem? Have they bes-
towed sufficient attention to the
natural manures that are available in
the country? Are we doing all that
is necessary to conserve and preserve
the manures obtained through domes-
ticated livestock? Then there are the
wastes of human beings. Mahatmaji
himself had referred in 1934 to the
wastes of human beings. He had cal-
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culated then that if all the wastes of
human beings were collected properly
and applied to agriculture, there
wouli be no famine in this country.
That was what he had said. He had
put the value then at about Rs. 40
crores and now it should be much
more. Of course, I have calculated
all the figures in an article published
in the Economic Review and it comes
to several crores of rupees. The
value of the manures that could be
obtained from hyman wastes in the
country comes to about 400 million
rupees. Anyway, I do not want o go
into all those details and bore the
House. Anyway there is great poten-
tial. According to my humble under-
standing, by way of farmyard manure
alone we can have 16'5 million tons
of nitrogen through domesticated
livestock all of which is fed by the
resources of agriculture in the coun-
try against which the Planning Com-
mission estimates that only one mil-
lion tons of nitrogen can be obtained
through farmyard manure. That
means 15 million tons of nitrogen are
allowed to be wasted. That way, how
are you going to rebuild the country’s
agriculture? We are wasting the 2
million tons of nitrogen obtainable
through human wastes, 3 million tons
by way of growing green manure and
another 3 million tons by way of com-
post making. - According to me the
country’s potential of nitrogen is
about 25 million tons. Our applica-
tion at the present time to the soil is
said to be about 2 million tons where-
as through crop output we take away
about 3 to 4 million tong of nitrogen.
Even according to the Planning Com-
mission at this rate our soil is being
impoverished by two million tons of
nitrogen every year. When that is
the case, I ask, is there any hope for
agriculture in this country? Having
grasped the problems in their true
perspective, are we attempting to
solve them correctly? No. That is the
position today.

Then there is another little finger
and that is plant protection. Even
there you sow crop in 850 million
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acres and you provide for plant pro-
tection for 50 million acres in five
years. Is this wisdom? According to
me, it is not.

Thus there is a great defect in our
approach to our agricultural prob-
lems. Unless we tackle these prob-
lems correctly in theiwr correct pers-
pective our agriculture is sure to re-
main very backward for all time to
come. The fact that we have in-
crease] agricultural production by 40
or 45 per cent need not be a consol-
g factor at all because whatever in-
crease has been achieved is mainly
due to the potential of irrigation that
has been created in the country. In-
stead of single crop, you now grow
double crop and that is how you have
effected increase in production. That
by itself cannot remove the poverty of
the agriculturists. We would remain
backward for all time to come. That
is my criticism so far as agriculture
is concerned.

Now, I want to say a word or two
about animal husbandry. Animal hus-
bandry is the handmaid of agricul-
ture and what is happening to animal
husbandry? In 1956 we had taken
statistics of the livestock in the coun-
try and in 1961 we have again taken
statistics ang there has been an in-
crease of about 10 per cent of our
livestock in the country. No country
possesses so many heads of cattle,
domesticated livestock, as India. We
possess the greatest number of human
beings and also the greatest number
of livestock. All have to be fed
through agriculture; all have to de-
pend on the produce from land. What
is the pressure that we are creating
on land? Can this good earth bear
all this pressure that we are creating?
What is happening to our livestock?
I have calculated in an article pub-
lished very recently that more than
50 per cent. of our cattle starve, The
yield of our cows is the lowest in the
world. They are the poorest fed and
the greatest in number. What is
more unhealthy than this situation?
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Therefore, I say that on the one hand
we have to reduce our cattle popula-
tion and on the other hand we have
to put more milk into each one of the
cattle and get more milk. That is the
surest way.

VICE-CHAIRMAN (Dr. A.
You have only two

THE
SuBBa RAO):
minutes more.

Surr N. SRI RAMA REDDY: I am
just concluding. Now, if I could tell
this House what we have done in
Bangalore, it would be worth while.
We started with cows having a milk
vield of 2 to 3 pounds. We imporfed
bulls from foreign countries which
have higher potential for milk yield.
Today the milk yield in Bangalore is
20 pounds a day with dry period re-
duced considerably. This is science;
this is application of science. This is
the scientific method of approaching
the problem.

Surr GOPIKRISHNA VIJAIVAR-
GIYA (Madhya Pradesh): What is the
number of cattle there?

Surr N. SRI RAMA REDDY: It is
about 30,000 with a yield of 20 pounds
a day. Our Agriculture Minister him-
self was pleased to inspect the project
and see what was being done, Only
last night when I was having tea with
Mr. A. P. Jain who visited some of
our farms, he said that the cattle in
Bangalore were better housed than
even people elsewhere. That was
what he said. I mean no aspersion on
anybody. I am only telling that with-
in 25 years we have effected an in-
crease of ten times in milk yield per
cow and if the country as a whole
could copy this there is sure to be
prosperity in the agricultural sector.
Otherwise if we go on following old
methods we cannot tackle our prob-
lems.

Sir, I would like to say one thing.
I happened to be one of the members
of the Expert Cattle Committee and
I made bitter criticism in it with re-
gard to the key village schemes and
their failure. Ninety-nine per cent.
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of the key village schemes were fail-
ures and we had mentioned this fact
well in time before the Third Plan
was finalised and still the key village
scheme continues to find & place in
the Third Five Year Plan. It was not
an individual opinion. The ertire
Committee agreed that 99 per cent.
were failures. What is the glowing
feature about the key village scheme?
Under that scheme every key village
is given a jeep in which the staff go
about for coffee and tea and things
like that. Things have not been done
qgreogerly. This is what is hagpeuning,
to animal husbandry. This is what
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{3 happening to agriculture. There is
complacency. A very dangerous
mood of complacency is prevailing in
the country. I would utter a mild
warning that this is a very dangerous
complacency and it is better that we
gpben our eyes sooner than later.

Thank you very much.

Tue VICE-CHAIRMAN
oUeBA Rao): The House
gdjourned till 11 a.m. tomorrow.

/The House then adjourned
at five of the clock till eleven
of the clock on Saturday, the
16th June 1982,

(Dr. A.
stands



